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Tamil Nadu yesterday and today, trig-
gerred off by the irresponsible and
reprehensible statement by the Sri
Lankan Minister for Land Develop-
ment, Mr, Gamini Dissanayake. He is
herc now in Delhi {0 chair the Asian
Cricket  Conference. A; least, Sir,
there is some gseriousnessg in the play
of cricket. But his playful words have
been totally devoid of any  merits,
anc| thig has sent shocks in the nerves
of the people of Tamil Nadu, because
it is not only a criminal slur on the
face of the Chief Minister of Tamil
Nadu but he has ditched on the face
of every Tamil of my State and
elsewhere, I can understand his criti-
.cism against - Hon’ole. Mr. M. G. R.,
Chief Minister of Tamil Nadua, in Sri
Lanka, to pacify the agitating Sinha-
lese against Mr. Jayewardene's Gov-
ernment. But when he has come over
here, there is 3 diplomatic privilege.
And nothing more can be a gross
viclation or abuse of a diplomatic
privilege than this. He is reported to
have said—it has appeared in every
newspaper this morning—he has 'said
in Madras that Mr. MGR’s announce-
ment of aid to Sri Lankan Tamils,
who are tortured by the Sinhalese
regime, is “feolish”. Further, he says
~in fulminating anger that his utter-
ances are “foolish”. I am conscious
of the difference between calling a
person fool and hig utterances as
foclish. The difference is very slender.
The demarcation is very slim. And
when we take the situation in which
he has expressed these things, when
we take stock of the situation, I think
possibly there is a gross abuse of a
diplomatie privilege by a foreign
dignitary. .~

/

Sir, again he says, “The Tamils in
Sri Lanka never askedq for the aid".
This is distortion of facts. Hig fur-
ther equally irresposible statement
that there are “so many afflicted in
the State with” hunger and poverty”
is a criminal slur on the face of Tamil
people. We have problems, We have
our difficulties. But when a foreign
Aeonitarv comes over here abusing
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the diplomatic privileges that he is
provided with, bestowed upon, by
this Government—he hag stated that
there is hunger and poverty in Tamil
Nadu—this is a slur on our people.

I would iike to request the Govern-
ment to take a serious note of what
he has stated and come out with a
statement condemning the irresponsi-
ble utterances in violation of the dip-
lomatic privileges.

.
—

THE GOVERNORS (EMOLUMENTS,
ALLOWANCES AND PRIVILEGES)
AMENDMENT BILL, 1987

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANI PANIGRAHI)
Sir, I beg to move:

“That the Bil] to " amend the

. Governors (Emoluments, Allow-

ances and Privileges) Act, 1982, as

passed by the Lok Sabha, be taken
into* consideration.”

Article 158(3) of the Constitution
lays down that the Governor shali be
entitled without payment of rent to
the use of his official residences and
shall also be enitled tb such emolu-
ments, allowances and privileges -as
may be determined by Parliament hy
law and until provision in that behalf
is so made such emoluments, - allow-
ances ang privilegeg as are specified
in the Second Schedule, The Second
Schedule prescribed a salary of Rs.
5500/~ per month for the Governors.
To regulate the emoluments, allow-
ances and privileges of the Governors
as an Act, namely, Governors (Emolu-
ments, allowances and Privileges)
Act, 1982, was enacted. This Act has
now been brought into force with
effect from April 1, 1987,

Consequent on revision of the sal-
ary and allowancesg of the President,
%Vice-President, Ministers, Speaker,
Dy. Speaker, Members ot Parliament,
etc. in December 1985, the question
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of revision of salary, etc. of various
constitutionaj statutory authorities,
including the Governors, had been
under consideration. Sir, the salary
of the Judges of the Supreme Court
and High Courts has also been revis-
ed by wirtue of the
(Fifty-fourth Amendment) Act, 1986,
and the effective date has been fixed
as fram 1st April 1986. It would,
therefore, be  appropriate to enhance
the emoluments of the Governors -of
States from the gaid date, i.e. April 1
1986. Accordingly, it is proposed that
the emoluments of the Governors of
Staties may be enhanceq from Rs.
5500 to Rs. 11000 per monih with
effect from April 1, 1986.

Therefore, I move this Bill for con-
sideration.

The question was proposed,
SHRI NIRMAL CHATTERJEE

(West Bengal): Has the value of
money become half?

MR. CHAIRMAN: You cannot exer- .

cise your right of speech in this way.

SHRI MOSTAFA BIN QUASEM
(West Bengal): Mr. Chairman,
Sir, I may be permitted to initiate
the discussion by putting a guestion
to the Government. I would like to
know whether the Government did
have prior consultation with the States
before initiating this piece of legisla-
tion. My query flows from a parti-
cular perception of the federal system
of Government. In a federal system,

it i§ generally accepted that even
though a subject might lie within
the exclusive jurisdiction of the Union

Government, but the exercise of
union power over such subjects may
affect the interests of the States in
some way or the other, Here in this
particular case T do admit that the
Government of India has the power
to legislate over this subject. But it
would have been better for the Gov-
ernment if they had consulted the
State Government particularly be-
cause the flnancial implications of

Constitution -
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this legislation are going to be borne
entirely by the State Government.
You know, Sir, that the money to be
paid by way of salaries and allowan-
ces of the Governor of a State are
entirely charged on the Cousolidated
Fung of the State. I would be happy
if the hon. Minister reacts to this
query of mine when he replies to the
debate.

Sir, the entire procesg of this legis-
lation reveals a cleaf failure on the.
part of the Government. The State-
mept of Objects and Reasons append-
ed to the Bill makes another docu-
mentary confession by the Govern-
ment that it has failed miserably to
arrest the price rise in the country
in spite of its lofty pronouncements.
of pursuing a sound economic and
fiscal policy. The Bill smacks of a
larger confession that the price rise
has reached such proportions that
the Government, in all haste and
eagerness, has thought it prudent to
come out with. a Bill which seeks to
increase the salaries and emoluments
of the Head of the inmates of the
Raj Bhavans of the States by 100
per cent frém Rs. 5500/- to 11,000/-
per month. Sir, I don’'t think whether
a day will at all come when the
Government will show at least one-
hundredth of such eagerness to gtand
by and protect the millions of our
toiling working class who Thave also
been worst victims of this price rise
which ig a concomitant of the Govern
ment's policy: - :

4

Coming to the content of the Bill,
I am strongly opposed to it. The
working of our Constitution upto
this time hag proved it .quite unfort-
unate that the Constitution provided
for the post of the Governor, Sir, the
creation of the post of GovernorlMs a
legacy of the imperialist administra-
tion. You are aware that during the
British days the Governor acted as
the ears and the eyes of the Gover-
nor General and the foreign ruler.
But in the changed context of an in-

dependent India having a democrati-
cally elertad oAminictwndiac

e av.
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" States, this system seems to me to be
quite anomalous. There wag a lofty
theory floated regarding the Governor

that he will be an effective link bet-

‘ween the Centre and the State. But
in spite of the lofty theory regarding
the -role of the Governor, in practice
most of the Governors, though not
all, have tended to function in accord-

' ance with the pre-independence colo-

nial tradition acting as the de facto
szgent of the Central Government.
This has been the position with the
Governor. Times without number
this office has been misused by the
Central Government or rather the
party which was in power and which
iz in power in the Centre. It has
abused the post. You are aware of
the fact that the qualification prescri-
bed for the Governor in the Constitu-
tion is that  he must be a citizen of
India and must have completed 35
vears of age. But beyond this literal
provision of the Constitution, many emi-
nent members of the Constituent Assem-
bly laid emphasis on the calibre, back-
groung and qualitie; of the persons who
will fili this _ post. Shri Jawaharlal
Nehru's idea was to have persons  from
outside, eminent people, who have not
entered info politics to a great extent.
Bui wha; has been the resuit subse-
quently? What did we witness? Sir,
not only political persong but most par-
tisan people sometimes were appointed
Governorg in different States by the
Tuling party in the Centre, There are
30 many examples.  Sir, this post of
. the Governor has been used by the ruling

party in the Centre to accommodate re-

jeced politicians of the country by giv-
ing them berths in the post of Governors
of States, And instances are not rare
when 3 congress leader was t, be sent
outgidé the State because of factionalism
within the party, he wag made Governor
elsewhere.  Such abusé hag been made
of the Governor, "When the members
of Constituen; - Assembly jaid emphasis on
the calibre and qualities of the persons
who will be appointed ay Governors, here
are cases, Sir, you know and T do not
want to name, that a person against whom

in the recent past there were strictures by

the Himacha] Pradesh High Court, he was

The Governors (Emoluments, [11 MAY 1987] and 'Privil.eg"éj) Ar}zd}. 26

Bill, 1987

sent as the Governor of a non-Congress(I)
State in the South of our country. You
know, Sir, a person who earned bad name
during the black days of emergency  be-
cause of high-handedness, he was sent
as Governor in the northern-most State
of our country, This way this office has
been abused.  Sir, there is the other side
also of the picture, * Sir, you know that
the Constitutions are not worked merely
by applying in a mechanical way the pro-
visions of the Constitution, in a literal
way the letters of the Constitution. Many
things are not generally written in the
Constitution, But these are left to be
shapsd by healthy conventions, the ma-
xims of the Constitution. You are cer-
tainly aware, Sir, how much did the
framers of the Constitution—the debates
in the Constituent Assembly bear testi-
mony {o the fact—rely op the develop-
ment of healthy conventions regarding
appointment of Governors in the States.
Sir, they hoped that 4t the time of ap-
pointment of the Governor of a State, the
Union Government, the Home Minister in
particular would have 3 prior consulta-
tion with the Government of that State,
particularly with the Chief Minister, But
this hope has been dashed to the ground.
On the other hond, many a time, a Go-
vernor has been imposed by the Central
Government, Sir, what Shri Jawaharlal

" said in" the Constituent Assembly? He

said that a person to be appointed a Go-
vernor must be acceptable to the  State, -
and that is in keeping with the healthy
practice of co-operative federalism as dis-
tinet from a dualistic federalism. Sir, an-
other side of the picture is this: In case
of appointment and dismissal of Minis-
tries. in the exercise of prerogatives under
Articles 200 and 365 of the Constitution,
and generally in exercise of powerg which
call for the discretion of the Governor,
the Governors in different Stafes  acted
differently under similar circumstances in
accordance with the wishes of their real
master sitting in the Centre. In so many
ways this post has been abuseq, Hon.
Members must be knowing how during
the second Left Front Ministry in West

Bengal one hon. Governor did engage
himself in internal party politics of the
State and how he obstructed the will and
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intention of the democratically electeq Le-
gislators of that State in withholding a
Bill—the Calcutta University (Amendment)
Bill, 1984-——which did not contravene 1
any way any legislation enacted by the
Central Government whatsoever, He did
that. There were cases where for specific
<purposes, specific people were sent to the
.~ States, Sir; the post of the Governor has
Been frequently associated with abuse of
power and violation of constitutional no-
rms. What happened in the recent past
in Andhra Pradesh, in Jammu ang Kash-
mir and ip Sikkim? All these things are
examples' of vpolitical Goverpors plot-
~-ting agains; electeg representatives of
the people, electeq Chief  Ministers.
These ways, this office has been abused.
So,- T think, viewed from this angle, this
post has been relegated to a position of
non-respect before the public eyes in our
country and it needs immediate abolition,
and , separate institutional arrangement
can be made to maintain a channel of
communiction between the Central Gov-
ernment and the State Government. In-
stead of doing any good, it has already
done a lot of harm to the otherwise fragile
fabric of federa] polity in our country and
its abolition will mean removal of at
least one irritant in the strained Centre-
State relations in our countrv., You are
aware that in federal Constitutions includ-
ing that of USA. Canada and Australia,
need for anintermediary between the fede-
ral government and the federal units is nnt
felt. It should not be otherwise in our
country. As T was saying, ap alternative
institutional arrangement can be made and
2 sound mechanism can be worked out.

I would like to make a suggestion that
if abolition of the post is not considered
tenable then the Governor musi be free
from the control of the Centra} Govern-
ment. He should not be appointed by the
Central Ministry. I would like to suggest
that he may be appointed by the President

on the advice  of the inter-State Council,

from 5 panel of names suggested by the
State Legislature, and he woulg be given
symbotic functiong and he will have to dis-
charge the functions in accordance with
the advice of the elected Ministry of that
particular State. The procedure for remo-

Bili, 1987

val should be as it ig prescribed by the
Constitution with regard to Supreme Court

judges.

If this suggestion is acceded to, 1 would
further suggest for provisioy for payment
of pension to a Governor who. has comp-
leted a full term in a particulay State, so
that he may be brought outside the clutch-.
es of the Uniop Government -

SHRT SUKOMAL SEN (West Bepgal):
He funciions more as Congress President

- than as Governor.

SHRI P, N, SUKUL (Uttay Pradesh):
1 rige to support this very simple innocuous,
9-line Bil{ that has beep brought with the
specific purpose of raising the emoluments
of the Governors.

Sir, the present emoluments of a Gover-
nor at Rs. 5500]- were fixed on 26th Jan-
vary 1950. Since then, there has beep a
colossa] price rise. Whereas emoluments
of all other persons, office-bearers, execu-

“tive heads, etc,. have been raised, like

President, Vice-President, Ministers, MPs,
MLAs, Judges in whose cases the amolu-
ments have  been raised, the emoluments
of the Governor have not been raised.
And now the Government is going to g4 it
to show prope; justice to Governorg in this
respect.  Last year, I was coming from g
South Indian State and 5 Governor was tra-
velling with me in the aeroplane and he

‘wos all the time sayinp. You MPs never

raise ¢he question of hike jz our emolu-
ment. Our- gmoluments  stand at
Rs, 5500...

SHRI PARVATHANENT UPENDRA
(Andhr., Pradesh): He oy she?

SHRI P. N. SUKUL: It is a matter
of great’ satisfaction that the emoluments
of the Governors are now being raised,
because emoluments of the President which
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originally stood at Rs. 17),000 were raised
ty Rs. 15,000 ang gg 1 said, in  almost
al] cases, emoluments were raised but
Governors were left out. - I.do not know
why, It is good our Government is now
going t, raise foeir emoluments. Since
1950, the price of wheat has gone up by 6
ta 700 per cent.

SHRI SUKOMAL SEN: They don’t eat
wheat. -

SHRI.P, N. SUKUL: Price of rice has
éone up to 10 to 1200 per cet, and price
of gold hag gone up by moie than 1500
per cent, So, there is-every justification
for increase in the emoluments of Gover-
nord.  Qur Opposition friends have been
saying that Governor’s institutiog has been
abused and a few of the Governcrs have
nnt acted properly.  They say that our
Constitution-makers were very great men;
they have great faith in their wisdom But
only ag regards Governor, perhaps, they
did not agree with it.  The institution -
of Governor has been provided in the
Constitution because our Constitution 8
of a federal type and there has to be con-
tinuity in the administration of the State
as well. 1f the State Assembly is dissolv-
ed whe wil] govern? Jf the Governor is
not there, who will govern?
it is for this specific purpose that -the
Governor is there and the Governor is
nomigated by the President. He is not
8lected, Deliberately, our Constitution--
makers found it necessary that the Gov-
‘ernor ghould be nominated by the Presi-
dent,.  Only then, thete .can be proper
understanding between the Centre and the
State. at Jeast at the highest jevel. The
" Governor acts as a delegated authority of
the President, an agent of the President,
a representative of the President. That is
why the President nominates him.. —~ Of
course, the President nominates him as per
the advice of the Upion Council of Minis-
ters, This is what is envisaged by our -
Constitution, what was deemed to be pro-
per for the purpose by our  Constitution-
makers, )

Sir, the executive power of the State
vests in the Governor, Just as at the
Centre in the State alsp the Ministry works
in the name of the Governor, My prede-
<essor was just saying that the Governor
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should not be a politician; a politician
should not be appointed as Governor, I
do not know why he says that.  A]} peo-
ple sitting here  are politicians. It is
a Parliamentary democracy. We are all
politicians.  Why should not a polifician
be appointed as Governor? A politician
will ®¢ able to function better, Today,
you are saying for the Governor; tomor-
row, you will say the same thing for the -
President. Once a person becomes Presi-
dent or Govemor he is not a politician,
They do not 'functlon on party lines,

SHRI MOSTAFA BIN QUASEM: Is it?
Of course. So

. SHRI P. N, SUKUL:
is the case with the Speaker. Your party-
map is elected s the Speaker. If some-
body says that he should not be a party-
man, what wilj you do? Therefore, there
is nothing wrong i a politiciap being ap-
pointed as Governor.  Since they are to
act g per the provisions of the Constitu-

 tion ang as per the directions of the Pre-

sident from time to time, there is nothing
wrong about jt.  Of course, you may say
that one particulay Governor did not¢ use
his discretion very well,  You cannot cri-
ticise hig discretion. His discretion is his
discretion and under the Constitytion, the
Governor's 'discretion cannot be taken to
a rcourt of law, cannot be discussed even.
Naturally 5 person who occupies that high
officg is supposed to have certain discertion
of his own. Hg has to evaluate the poli-
tica] situation in the State the siiuarion of
the political parties inside the Assembly
and then he has to recommend what to
do and what not to do. If he is a politi-
cian, it is all the more better. He can
do proper justice,

Sir, what happened during 19779 There
was a different party at the Centre. Mr.
Morarji Desai was the Prime Minister. Al]
Governors who were appointed at that time
belonged to. his party only. From the
Congress-ruleq Stafes, nobody objected to
their appointment and nobody crmcxsed
them, .

SHRIMATI RENUKA ' cCHOWDHURY
(Andhra Pradesh): I the case of salaries?

SHRI P. N, SUKUL: Wha; are you
talking? I am saying, Congress Ministries
in the States did not object at that time

-

_ .
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when only people from the party ruling at
the Centre were appointed as Governois.
When a persop becomes  President or
Governor, he takes oath or affirmation. He
has to swear in the name of God or he
has to solemnly affirm. Ag regards the oath,
in the case of the President and the Gover-
nor, it is one and the same, Therefore,
for alj practical purposes  the functions of
the President vis-g-vig the Uniom and the
functions of the Governor vis-a-vis the
State are one and the same. I would like
to quote herg article 60 concerning odth
or affirmation by the President:

.do swear in the name of God]
solemnly affirm that I will faithfully exe-
cute the office of President (or discharge
the functions of the President) of India
ang wil] to the best of my ability pre-
serve protect and defend the Constitu.
tion and the law and that I will devote
myself to the service and well-bemg of
the people of India™.

This is in respect of the Presi-
dent, For Governor it is given
12 00, Noon in article 159, Listeg to what
.. it says, T quote: /' - -

-

“I, A, B, do swear in the name of
God/solemnly affirm that T will  faith
quy execute the office of Governor (or
discharge the functions of the Governor
of....(name of the State) ang will to
the best of my ability preserve, protect
and defend the Constitution and the Jaw
and that 1 will devote myself to the ser-
vice and well- being of the people of
(name of the State)”.

This is exactly the same wording, So,
what in the context of the Union is expect-
ed from the President in the context of a
State is expected from the Governor, So,
there is nothing wrong with the provision

_of the Governor ang with the appointment

of Governors, rather with their nomination
by the President,

Now, Sir, there being no two opinions
that the Governor’s office has to be there,
it must be there and it must be up to the
sweet will of the President to appoint 2
Governor on the advice of the Council of

_ Ministers as I said in the beginning, the

proposed hike in their emoluments ig also -

quite in the fitness of things.

Bill, 1987

Since it is a.matter relating to hike in
emoluments, I will take this opportunity to.
say about our MPs. also. We are raising
everybody’s emoluments bul we are not

domg proper justice to ourselves, that is
M.Ps,

MR. CHAIRMAN. The gubject, though
pot relevant, is important,

SHRL P N, SUKUL: Y, this very
session the Tami]l Nadu Government has
increased the daily allowance of jts mem-
bers from Rs. 50 to Rs. 100 per day. In
the case of MPs it is still Rs. 75, a very
paltry amount and you will agree that there
is a lot of difference betwee, Madras and
Delhi. Our Members whg live here, they
do deserve at least what the MLAs get
in States by way of daily allowance. They
do pot work lcss- or less sincerely. Not
only that, in so many States the house, the
electricity, the water, is al] free, but in our
case it is not free, We have to pay for
electricity, for water, evep rent for our
house of certain category. So that justice
shown to MLAs iy the State can also be
shown to MPs,

SHRI NIRMAL CHATTERJEE: That
justice has to be shown for the Plan bud- -

‘ get also.

SHRY P. N, SUKUL: 1In the end I will
make one suggestion that the Government

has provided 16 intermediate journeys for_
MPs,

MR, CHAIRMAN No, no, there is
a limit, You cannot go on like that. Now
Mr. Sukul wilj sit down. Yes Mr. Guru-
padaswamy.

SHRI P. N, SUKUL: The case of
spouse shotild glso be considered. With this
T suport the Bili

MR. FHAIRMAN‘.. Some latitude can’
be given but vou cdnnot go on. Yes,
My, Gurupadaswamy,

-

SHRI VALAMPURI JOHN. (Tamil
Nadu): Sir, it is my turn,

MR. CHAIRMAN: Your name js not
here. No, it is not here, T am very strict.
Yes, Mr, Gurupadaswamy Now you will
get your turp later,

SHRT M. S.
(Kgrnataka):  Mr.

GURUPADASWAMY
Chairman, Sir, T am
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glad that the institutio, of Governor has
.come up for discussion, at leasy under the
‘pretext of raising their emoluments, I am
not. against the objective of giving more
salary to the Governors, but T am on ,
different issue which has already been rais-
ed by my colleague on this side of the
House, . 3

[The Deputy Chairman in the Chair]
As . regards .¢he  institution of
Governors, it is a costly anachromism, I

repudiate the argument of my friend, Mr. -

Sukul, that this institution is a federal de-
vice and it is necessary to maintain this

institution to maintain federalism in this .

country. May I ask him whether federal-
ism wilj go down, will not be maintained
il you abolish the institutip, of Governors?
Is it his contention that this institution is
so important, unavoidable and vital main-
tain the federa) character of the polity, to
maintain, i, other words, the equilibrium,
the balance, the poise betweensthe Centre
and the States? In my humble view it is
not necessary, Mr, Sukul rightly raised
one point to.defend his argument: what

wil] happen to a State where there is a .

break down of law and order and break-
down of the constitutional machinery?
And he asked. in such a situation should
there niot be an institution to maintain the
_continuity and also to ensure the federal
character of the system? ¥For that my
answer would be very simple, We have
riisused and abused the institution of
Governors so much and 5o fong that we
have bLeen forced to think that without
Governors federal polity cannot be ‘main-
tained in the States. Suppose there is a
breakdowy, of the constitutiona} machipery
and law and order. Ang the crisis will
arise only when there is a serious break-
down &f law and order, the Government

. cannot coptrol the law and order situation.

or there is 5 breakdown of the constitu-
tiona] machinery if the Government of the
day loses its majority in the State Teglis-
lature.  With regard to the first, it is a
question of assessment, it ig a question of
judgment whether the jaw ang order has
failed or not. We have seen in the past
that in spite of Governor’s tule, the Presi-
dent’s rule ip the State law and order has
not improved at all but hes deteriorated,
T cite the case of Punjab which was refer-
™ Puniab the law and

-. 4 4~ anrliap
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order sitvation, when the Governor was
ruling -that State, was not better than the

. law and order situatipn as it exists today.

Therefore mere Governors rule wilj not
ensurg better law and order in a particular.
State. This js our experience.

Suppose, - 35 T said, the latter thing hdp-
pens—i.e., the Chief Minister loses  his
majority in the legislature in the Asseimbly,
Then the course is very simple. He has
to dissoive the Assembly and go for elec--
tions, In case in the elections his party
is defeated, he has got to step dowp and
some other Government has got to take
over.  Therefore, it is not necessary to
have the institution of Governor iy a fede-
ral polity like ours where powers of the.
State are less and powers of the Centre are
more. That is why I said that the insti-
tution of Governor ig an anachronism, &
costly anachronism. , very expensive de-
vice _ g 1

Next, T said_ the institution of Governor -
has been misused and abused. Tt has been
misused ang abused by the party in power
it the Centre. T do not mentiop that
only the Congress is guilty. Let any ‘par'ty
be ip power at the Centre, the party -at
the Centre can misuse this provision of
the Constilution for its own political ends.
And the -Congress has bee, in power for
long years, with a short interregnum., We
have seen how the institution has been
abuseq by the Centre to suit the partisan
ends of the Government, the political ends
of the ruling party. The reports of the
Governors are called for by the President
—which pfeans by the Prime Minigter,
by the Governmnet of the day—to suit its
own convenience and then the Government
has imposed the President’s rule or  the
Goverrior’s tule at will, without other con-
siderations, T; has been applieq more bla-
tanily in cdses where ndn-Congress Gov-
ernments ruled the States,  Therefore, the
institution of Governor has become a ser- |
vile instrument of the puline Darty at the
Centre to prepetuate its will to establish
its rule over the States which were other-
wise ruled by other parties.

Rezarding the appointment of Gover-
nors® the less said the better.  There have
been no conventions or norms set by the
Centre in appointing Governors. All sorts
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©Of people are being appeinted. In the
olden days, at least there was the satisfac-
tion that the well-knowy freedom fighters,
the well-known nationalists—the leaders—
would go as Governors. But now people
who were Judges, people who are bureau-
crats and ex-Army Generals are appointed
to suit the convenience of the ruling party
at the Centre, Therefore, my charge is,
there has been progressive erosion of the
conventions and norms, if there were any,
in appointing good .= men as
Many 3 time Governors have acted most
ingloriously, in a mann:: which is not be-
fitting them, to suit the conveniznce of the
Centre and the party which is the ruling
pary at, the Cenire. It has happened in
Andhra, it has happened in many  other
States. How can the Governor dismiss 2
Chief Minister when hig majority is  not
questioned byA the State Legislature?
have opted for a parliamentary system of
government, not only a federal system of
government. Jn a parliamentary system the
forum which decides the fate of the Chief
. Minister is the Legislative forum, as we
do here.  The forum which decides the
fate of the Prime -Minjster is Parliament;
no; the Rashtrapati Bhawan, The sgme
thing should apply in the case of the

the dismisal of a Chief Minister whose
authority stil] runs whose majority still js
there? !

Why should we maintain this costly out
fit? For whom? It will not benefit the
democratic functiofing of the system. Tt

" has not benefited the' States at all,  Gov-
_ernors ‘have acted as the Subedars of the
- Centre, Once upon s timé during the
Moghu) period the representatives of the
various areas were called “Subedars”. They

~ were there to cagry out the wishes of the

of the Delhi Durbar, Even now the Gover-
.nors arg acting according to the sweet will
* .of the Delhi Darbar. Therefore, Madam,
the institution of the Governoy itself is ana-
" chronistic; apomalous, unecssary 0 the
existing circumstances, and the institution
should be abolished. T wish my friend,
the Minister, had brought a BJl to-abolish
. the institution itself instead of raising {he
emoluments of the Governors. So long as
dhese Govemo'rs are there, you give them

Governors:

Wwe'
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the emoluments, I have no objection. But
abolish the institution itself, 1t is unneces-
sary, it is pot essentia] to maintain the
federa) polity.

Finally, Madam,. . . . (Inzerruptions) .

1 said, “Tt is not necessary to maintain
federal polity”. I said, “The institution of
Governors is not necessary.” That js the
theme of my short speech. It is not me-
cessary at all. The Chiey Minister alone
should be the head of the Goveroment
there, any nobody else should supervise his
activities. The only authority which can
contro] the Chief Minister and his govern-
ment, is the Legislature and the Legislature
alone, Here, the only authority which con-
trols the Government at the Centre is Par-
liament and Parliament alone, pot the
Rashtrapathi Bhavan; - The same thing
has to be in the case ogthe States, There-
fore. Madam, 1 am for aolition, - ecarly
abolition of fne institution of the Gover-
nors;

Secondly, 'so long as this institution sub-
sists, this medievel, fendal institution
sist, proper standards and norms should be
observeg in appointing Governors, Every
Tom, Dick and Harry should not become
a Governor. Eminent men should become
Governorg tilf then, T say.

Lastly, 1 do mot want that the Judges
of the High Courts or the Supreme Court,
who retire or the Chief Election Com-
missioners who retire should become Gov-
ernors. ' i

You are creating a nasty tradition,
You are polluting the institutions of
Judges and Chief Xlection Commis-
sioners by offering them temptations.
Therefore, I suggest after retirement
they should not be appointed to any
other high office. Similarly you ex-
cluge the ex-Army Chiefs from- ap-
pointment as Governor in any State.
Instead you appeint publicmen or
scholars s Governors,

With these words, [ once again say’
that T do not object to the Bill, but I
object to the continuance of the insti-
tution af Cavasna-
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r Before me, very many speakers ob--

_jected to the ‘institution of Governor,
.But I would like fo point out that
many times thig Office has beep occu-
pied by very many dignified persons.
‘Of course, there have been seme occa-

sions in the history of the nation
when this Office came under attack,
but 1 would not  support the  abolition

of this institution, If you have a
headache it does not wmean that you
cut off your head. The founding
fathers of our Constitution while

y—making .our federal constitution also
hag included a unitary bias in it, This
was npecessary because India is notl
.only a couwtry, but is also a sub-con-
‘tinedt with different cultures ang lan-

guages® Today, when we are Fpeak-
i here in Parliament we know se-

. patratist tepdencies are Dbeing spread
‘sornewhere \ Therefore, while we speak
of federalism it is necessary to keep
a balance to ensure that national in-
tergst in the form of gooq - and effec-
tive administration ‘ang goodwill is

- kept supreme, It is true that in the
Tunningy of administration in  the
course of

% row come to a stage where we nust

Teyiew the role of the Governoys, “but

i i<’ only from the point of view of

ng that the federa), structure is
ey streugthene,a and that the

Cenlral ang Stafe 1e1at10nsh p is made

sraoother. AS °[ said in the ‘beginning,

any grea’, ‘have ocnupled this
h":; Office in the past. 90, in the
inieres; of the natiop its role can be
midifieg in tune with the timg to en-
sure Dbetter administration of the
vountry, WNow coming %6 the provi-
sions, ArthIe ;“3 says:

R atoded
4Gl

“There shall be 3 Governor in

each State.”

If we go through the proceedings
of the Constituent Assembly we will
find out why we have maintained the
Office of Governor, It is not only a
legacy frm the British, but the Cons-

I rise to support the Gover- .

last forty years we have.
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. tituent Assembly deliberated over it,

Article 154 of the Constitution says:

“The Executive power of the State
.shall be vested in the Governor and
shall be exercised by him or through
Officers subordinate to him.”

So, if we go through the discussions
in the Constituent Assembly, we will
fing that the founding fathers feit the
necessity of this insfitution because

-in this country we must have a fede-

ral structure. It is necessary io have
some balancy between ihe Centre'and
the Stales when cccasions arise,

" Now, coming to the present amend-
ment, it was pointed out Ly the hon.
Minister that under Atticle 156(3) the

- Governor holds office for a term of

five years, It says:
ubJ:eCt t0 the {foregoing provi-
siong of this Artxcle - the Governor
shall held ofﬁce for a term of five
years,”

Article 158 says-

“Whatever his - emoluments (i.e.
Ks. 5,500), they shall not be dimi-
nished.” ) - -

In, this Bill the Minister has said it
should be increased, There is g ra-
tionale behing it, Though y support
this Bill, I humbly say we should not
assess the degree and dignily of the
post in monetary tferms. In today's
world whatever emolumenis e give
to the maq occunying the  highest
Office, we Cgonot give him emolu-
menis more than whai ap industrialist
draws, So, in monetary terms we
cannot have comparison, Keeping that
in view, I feel therg is no need for
increasing the emoluments Instead of
increasing the emoluments, we shodld
find out how the dignity ang value of
thig post is enhanced, We are in the
vortex of conflict in the modern so-
ciety We shoulg not compare if on
the o ~nalogy of who gets more- -Sepoy
oreSu};edar‘n What we should cem-

ang responsibilities .

attached to a post. In a “elfare and
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socialist State like ours; why should
there be so much -increase in emolu-
ments of the Gavernors? We should
be more considerate to the people who
are below the poverty dine, We, must
be more sympathetic to them. In a
welfare and socialistic set-up there
must be some relevance between the
highest and the lowest paid szlary.

The difference must not be a hundred .

or a thousand times more. In the pre-
sent set up, if a man is not satisfied
with Rs. 5,500, he would not be satis~
fieg with Rs. 11,000 also. Tn this way
there will be no end.

Coming to another point, 1 would
humbly submit that j am opposed’to
any Act which gives benefiy with re-
trospective effect, If we feel that some

~ emoluments are to be increaseq, they
'should be increaseg from ihe date the

Act is passed and not with retrospec- |

_tive effect, This is my personal feel-
ing as a lawyer and also as an MP,
* But I disagree with my friends who

say that this pog{ is unnecessary. Here .

* 1 would say that we require a new
constitutional outlook where the role
of the Governor is made in tune with
the modern society and the develop-
ing relationship between the Cenire
apd the States. In the course of this
process, there might be some errors,
-but there must be good thing also. So,
iet ug not say that every thing is bad,
We shoulg not look at it with a jaun-
diceg eye. 1 personally feel the Office
of the Governor is very necessary,

That is why our founding fathers after

due consideration gave it to us, Of

course, the process of selecling emi- .
nent candidates cay; be reviewed and

a consensus can be arrived at after a

debale, That will enhance the pres-

tige of the post and they will also be

able to discharge theiy doties in a

better way.

~ With these words 1 support the Bill.

*SHRI VALAMPURI JOHN: M
jam, Deputy Chairman, A = . - «ad~
. «ght that

Jelive- ;anslaﬁon of griginal speech
€1Vired in Tamil

#Enghish '

|

|

|
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is not used or utilised is forfeited.
That is why, only to  reiterate our

privileges and rights to speak in Ta-
mil, 1 choose to switch over to Tamil

know English prefer fo speak in
Hindi, [ also want 40 make my speech.
tn Tamil though I know English only -
to protect the rights, As resards the

'Biil ihat is introduced to enhante the

emoluments and allowances of the
Governors, my party has no objection.
Yet I wish to bring to the notice of
this august house, what has been said

by Alexander campbel in his  book
titleg ‘Heart of India’. He says that,
in a country where the difference

betweep the minirpum wage and ma-
ximum wage is the highest corruption
is' unavoidable, He further stateg that
in India, the difference is ag high - as
420 per cent, Therefore, on seeing
this Bil}l seeking to enhance. the emo-
luments of the Governors, j am re-
minded of Alexander . campbel and
think whether we still contribute to-
wards the prevalent corruption by
keeping the maximum wage ang the-
minimupy; wage too distant from each
other, Question- arises whether the
Government is interested in enhancing’
the salary of its employees as it isa
interested in the case of Governors..
Hon'ble Member Shri Sukul saig that
while travelling by air from the South-
a Governor, who was with him, told

Sukul why he cannof raise the issue
~of enhanci_ng tha salary of  Governors
in the Parliament. 1 can easily  gueéss

who could have been the Governor he
referred to, But, I am not going to
name him now, Wha¢ [ wan; to ham-
Mep home is that, the Governor’s only
concern was his salary ang not the
interest of the State, He dig not tell
the Hon'ble Member about th. gevere

=

‘drought situation, acute Seareity  of
water, .and pathetic »\ont o the peo-
ple of his State Nor dig he ask the
membel_' to Taise this issue in the
Hous- :

< to seek Centre's assistance.

1

So, ‘when we think of Goverpors
whose interests centrg only arc{:md
their salary and not on the well hhin-
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_of the people, we are ¢ompelled to
- think whether the Institution- of Gov-
ernor is required at all. The Constitu-
tion describes the institution of Gov-
c.ernor to the effect that it is a dignified
symbel of the Federal Government.
Ever since its institution, the Office of
the Governor has been a sententious
puppet prattle, 1f he is the symbol of
Federal democracy his function is of
two-fold, He shoulg not only be a
representative of the Centre but of
the State as well. Or else, the idea of
Federal set up will be frampled down.
But , the Governors, only report to the
Centre about the happenings in the
_ States. I wish to know, if any Gover-
nor at any time pleacedq for his State
at the time of distress, I have a spe-

cific question for the Miaister, Many-
States are in the grip of severe
drought, I would like to know if any

Governor has approached the Centre
seeking its assistance to tide-over the
drought situation, So, the institution.
- of Governor, hampers the very basic
ideal of Federal Government. - The
Governors only report what happens
against the interest of the Centre in’
the States. When the people are. in
tears and distress, the Governors da
not even convey the agony of their
people,

I do not deny that there have been
able ang eminent Governors, ~When
Mr, K. K. Shah was the Governor of
Tamil Nadu. he learnt Tamil so that
he could easily’ communicate fo the
.people of his State and appreciate and
involve himself in their cultural heri-
tage. Even Governors like Mr. Khu-
rana in Tamil Nadu takes due interest
in the affairs of the '
rana. identifies himself with the people
of Tamil Nadu, and takes great inter-
est in their cultural ethos in a pro-
nounced fashion. But what happened
in Andhra Pradesh? The Chief Minis-
ter Mr, N, T. Rama Rao has been
having strained relations with the
Governor of his State. As we see, the
roles and functions of th, Governor do
not seem to support the federal de-
mocracy as described in the Constitu-~
tion, Mr. Bukul raiseq a question
ihat, who would rule the State when

- 1 - T,

b

State, Mr. Khu- -

[11 MAY 1987]
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! there s no legislature. I,ask th2
Hon'ble Member who riles even when
there is a Legislature in the State? It
is the Governor, who virtually rules,
even when there 1is an elected legis-
lature, It is told that the Legislature
and the Government rule, bug practi-
cally M is the Governor who rules, As.
far as the relationship 9etween the
Centre ang the State is concerned,
the States are but glorified Muni(:ip\z:-
lities, The Governor funclions fast
only whep the Centre wantg to dis-
miss a State Government. Quits obvi- -
ously, the Governors do not {ake any
interest in the affairs of thg State, nor
do they report the plight of the people
in distress. Mr. Gurupadaswamy and
a few Hon’bly Members argued for
the abolition of the institution cf Gov-
exnor, They have been compelled o
think along those lines berause, the
institution - of Governor is against the
of Federal Government Mz,
Sukul argued in favour of appointing
politicians as Governors. But, there
is g basic difference befween a politi-
cian and a partisan party politician.
When politicians of the latter category
are appointed Governors, they function
only lo spy out the happenings in the
State and report that to the Centra.
The people who are appoinled Gove:-
nors these days are politicians who -
have been outrightly rejecteq by the
people; who have lost in tha elections,
" They fing- better rewards as Gover-
nors for havirig ‘lost in the elections.
Office of Governor has become a poli-
tical sanctuary for the disgruntled
politicians  rejected by the _peopla.
This situation must change. I want 1o
specifically say one Thing. There is a
wide range of differences between the
Lt. Governors of Union Territories
+like Pondicherry and the Governors
of States like' Tamil Nadu, In States
the Gavernros are bound by the ad-
vice of the Council of Ministers, But
in Union Territories the Lt Governors
do not submit to the wishes of the
Council of Ministers. Rather they pre-
fer to carry out the wishes of the

Centre, This anomoly in power and
partisan attitude must change, 1 also
bring -t¢o the notice of the Minister

»



The Gevernors (Emolumenys,
Allowarc:

43

[Shri Valampuri John]

Articles 74 and 163 of the Constitution
that are contrary in spirit, Article 163
says, I quote; “There shall be a Coun-
cil of Ministers with the Chief Minis-
ter at thg heag to aid and advise the
Governor in the  exercise of his func-
tions, except in so far as he is by or
under this Constitution required to
exercise his Iunclions or any of them
in his discretion.”

We should dook. at the basic differ-
ence betweepn Article 74 ang Article
163, If these contradictions are not
removeq many more would he forced,
to think towards the jine of abolish-
ing the very institution of Governor.
And the Governor also have the pow-
ers to promulgate ordinances. The
Supreme Couri has severely condemn-
ed the misuse of such powers in at
least 7 cases, But without caring for
that, the Government have contirued
to vest such powers with the Gover-
nors, Therefore, Office of the Gover-
nor is like an ornamental and glorified
Victorian Chair, I do not oppose the
Bil] which provides more emoluments
to the Governors, Al thal I wish Iis
that the Governors shouid not func-
tion like the agents of the Centre, hut
shoulq take more intérest in the aff-
airs of the State ang the well being
of the people.

A

Thank. you, Sir.

THE DEPUTY CHAIRMAN: Yes,
Mr, Upendra,
SHRI PARVATHANENI  UPEN-

DRA: Madam Deputy Chairman, [ rise
to oppose this Bill.

Madam, I oppose fthis Bill on the
ground that the institution of Gover-
nor itself is like the sixth finger ana
it is an institution which is often mis~ *
usegd and it involves wasleful expen-
diture, Affer so many years ‘of its
functioning, we have comg to the con-
clusign tha'c the Governor has no use- ,
“tul role to play in the working of the
Constitution or in the administration
of the State. Therefore, ; oppose this~

ol
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Bill and I oppose any enhancement of
the salaries of the Governors.

Madam, whep we discuts about the
Governars, the question arise; aboutY
the mode of their appointment, Under
Article 155 of the Constitution the
President appoints the Governors, But,
virtually, the Governor is the nomi-
nee of the Central Government and
functions as such. But there was an .
interesting. ruling hy the Supreme,
Court in the Hargovind Pant Vs, Dr.}
Raghukul Tilak, ATR 1979, S.C. 709: ]

“The Constitution Bench of t"he%
Supreme Court unequivocally held
that the Governor, though he is ap-+
pointed by the President, which
“means, in effect and substance, the
Government of India, is not subor-
dinate or subsegquent to the Gov-
ernment of India, Hg is not amen-
able to the directions of the Govern-'
ment of India nor i3 he accountable
to them for the manner in which
he carries out his functions aund du--
ties. He is an independent Consti-
tutional office whicn is not subject

to’ the control of the Government.”

This was the Suprems Court ruling.
But. in spite of this juehcial pronm.ms1
cement by the Supreme Court in
all significant respeets, thé actual pra-
ctice bears no relation tc the Consti-
tutional position and the Governors
function as ‘the agents of the Central
Government, in fact 4 as the spies of
the Central Govomment However mno-
ble or moral;a Governor may be, how-
ever successful or statesman like he
may be, however thoughtful and subile
he may be, he is like a marionette
whose strings are pulled by the Prime
Minister. Therefore, th/e very method
of appointment and the mode of fun-
ctioning make this. post irrelevant and-
absolufely wuseless, #®nd, when we |
come to the qualificaticns, there are
no set guidelines inq there are no set .
¢riteria. As our frisnds mention»gd
earlier, these officars are used by the
rling party to rehavilitale some re-
jected politicians or politiciang who
are ifdconvenient in their own States
ang who have to ha shunted out from
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‘their own States and such people are

put as Governors in some olher States-

far away. Thig {endencv to appoint
their own people, politiciang and peo-
ple who are not emirentiy suited to
these posts, was theras all through.
Even during the Jdnata time also we found
that some people whom I am constrained
to cal] ag museum pieces, were appointed
as Governors. How atrociously some of
them behaved afterwards, one in Haryana
Raj Bhavan—we are all aware of their do-
ings also, We find that some of them
having been removed from ) the Central
Government—may be  Ministers, Deputy
Minjsters, Ministers of State and Cabinet
Ministers—for various reasons, they are
rehabilitated ag Governors in various States,
Because of tel calibre ey do not Mspie
any confidence among the people, and the
very office of the Governop iy degraded
and it does not command any respeci. Even
in regard to the appointment also the earlier
tradition of consulting the State Government
has been done away with the present Gov-
ernment, Even Jawaharlal Nehru after stat.
ing that the Governor shpuld te a more de-
tached figure who was not intimately con-
nected - with JJocal politics and factions in
the province, added categorically that  he
must be acceptable to the Government of
th, provinces, As against this sound, noble
declaratlon of the founding fathers of the’
Constitution, we have got the recent state-
ment of the present Prime Minister, “it is
our. inalienable right to appoint anybody we
want and we need not consult the = State
Governments,” -

Then, Madam, when they think of raising

theiy salaries, I am constrained to refer to

the expenditure incurred on these Raj Bha-

vans also. So much expenditure is there on

tours, on partieg on dmners on....*

THE DEPUTY CHATRMAN This wﬂl
not go or record. You can say cuitural
shows, - ’

SHRT PARVATHANENT UPENDRA:
That is got unparliamentary. What is this?
Oka,y, cultural shows. I do not know the
fisures of variows Raj Bhawans. But as fat
ax the Raj Bhavan in Andhra Pradesh is
concerned. the total expenditure which was

#“Not yecorded.

|
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Rs. 16 lakhs in 1978-79 has gone up to Rs.
31 lakhg in 1986-87. Madam, in cne year,,_
It has zope up by Rs. 19 jukhs from Rs.
32 Jakhs to Rs. S1 lakhs. On what is this
Spent? Madam, there are tours. I do not
want the Governor to confine himself fo
the Raj Bhavan. He should mix with peo-
Ple it is good. But there should be a pur-
Dose for these tours., They are not supposed
1o run parallel governments in States, par-
ticularly non-Congress Governments, But
some of the Goyernors have been sent for
the very purpose of running a parallel gov-
ernmeny- there. Therefore, they goon exten-
sive tours of various districts, organize func-
tions, criticise the State Government in the
Name of some organisations, criticise the
State Government indirectly, collect local
Party people, befonging to their own party
and create controversies. Let me quote
One example of Andhra Pradesh.
Madam. . .

SHRI CHINTAMANI PANIGRAHL:
Can you criticise the Governor Jike this?

SHRI PARVATHANENI TUPENDRA:
Oh, yes. When we are paying. why cant
T criticise? 1 have not brought the subject.
You brought the subject. (Interruptions)
I am only giving an exam{le Iam not
Using unparliamentary language; T am not
attacking personally. You have brought

. the Bill. T have the right to refer to  the
incident. Why not?
SHRI CHINTAMANI PANIGRAHI:

The Bill is only for a limited purpose.

~ SHRI PARVATHANENI UPENDRA:
The whole gamut will come.

SHRT V. NARAYANASAMY (Pondi-
cherry): You want that the. Governors
should be the stooges of the Chief Minis-
ters,

SHRI PARVATHANENI UPENDRA:
We do not want any stooges of the- Chief
Minister or the Prime Minister. In
1986, the Governor of Andhra Pradesh wa
on tour on 123 days.

SHRI MURLIDHAR CHANDRA
KANT BHANDARE .(Maharashira): Or
4 point of order.

SHRT PARVATHANENI UPENDRA
I am giving you illustrations, The public
money is wasted.
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SHRI MURLIDHAR CHANDRA.
KANT BHANDARE: Madam Deputy
Chairman, we are discussing one.of the
most important issues, i.c., the rale of the
"Governor. I think there is enough to
be said on that subject. But at the same
time | don’t think it is permissible for any
Member in-this House to refer tq the Gov-
ernor of any particular State because the
Governor is not in a- position to rebut those

"_' _charges. He cannot explain as to why
" he incurred such ang such expenditure ang

why he went on tour. There is no ways.

“for him to defend himself. You say that
a Governor of a particular State went on
"tour so many times, Is it permissible?
" 1 think not. :
THE DEPUTY CHAIRMAN: No Per-
sonal reflections should be made. You can
discuss. in a general way. v

-~

SHRI PARVATHANENI UPENDRA:
I am referring only generally. [ am not
mentioning any names. Qne Governor
of a State went on tour for 123 days in
1986 out of which 33 days were ‘outside
the. State. In one month in - September
the Governor was away to New Delhi
‘and Srinagar for 7 days. Immediately
‘after that, she was away for 4 days in
Madras, Madurai and Kodaikanal. Im-
mediately following that, she wag in New
Delhi and Bombay for 6 days and 2 days
in Indore. .

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I strongly object.
What are we doing? We are lowering the
level of the debate. T request that all this
shoulg be expunged.

SHRI PARVATHANENI UPENDRA:
Why should it be expunged? I gave it only
as an illustration, (Interruptions)

THE DEPUTY CHAIRMAN: Please
maintain the high level of the debate.

SHRI PARVATHANENI UPENDRA:
If they don’t provoke me, T will keep the
leve] of 4he debate high. '

(Interuptions)

5
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THE DEPUTY CHAIRMAN: I will re-
quest the hon. Member not to' make any

bersonal .charges.  This would not be
according to the docorum of the House.

oft e iz M (f ) -
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SHRI PARVATHANENI UPENDRA:
Madam, I don't make any personal re-
flections, It is public noney with which
we are dealing. I only gave an instance
of how public money is being wasted, I
have every right to say that. After all,
we should be conscious of that, if any

_ criticism Jeads to some economy, I should
- be happy and you should be happy, I
find that most of the Governor leave
their Staleg of posting ang most «f the
time they are in their native States, I
Can quote many instances. Tha Gover-
tor of Rajasthan is in Bombay and the
Governor of Bihar is in Andhra Pradesh.
I don't object to their going to the native
places. PRut they have some obligation
to their State of posting. But they create
occasions to go to their native States for
some  minor functions. It is  all public
waste.  They go with big paraphernalia,
with AD.C. and all that, My concern
is about the expenditure, It is waste of
State hospitality. Thig should be avoided.
There is a rule also that whenever, the eX-
penditure in Raj Bhavang increases, the
prior sanction of the President of India
hag to be obtained. T hope Mr. Pani-
grahi will clarify whether this is being
taken at all. I want to know this be-
cause the State Governments are paying.
Secondly, there is also a rule that when-
ever they leave their State, they have to
take the permission of the President of
India. My information i that most of
the Governors do not observe that pro-
priety of informing the President of In-
dia that they gare moving outside the State.
And T want to know how many are  ob-
serving and how many are defying that.
If the Minister challenges, I can give the
names. But T am not giving the names. The
Minister should check up on this point also.

-
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And there are so many other activities tha;
are happening. I raised in this House
earliet with the permission of the hon.
Chairman through a Special Mention that
one of the State Governers is the Prasident
of a voluntary organisation and cellect.
ing funds to the extent of Rs. 5 crores
through that voluntary organisation  and
without any organisation to account for
it.  And who will check it, who will check
the misuse? And it is happening. In
the name of some organisations, crores
ang crores of rupees are being collected
which the Governors are npot sunposed
to enter into. The Minister of State for
Heme should take Jhote of 'i.t. It is a
very undesirable activity on the part of
the Governor because when the Governor
is the President of an organisation, natural-
ly people will immediately contribute and
there is no organisation to check, no-’
body” will question them and, therefore,
there s a scope for misuse, That should be
avoided also. (Time bell rings). T am con.
cluding. In a democracy, when we  are
strangthening our democracy, when the
elected Chief Minister are there responsi-
ble to the people tesponsible to the Legis-
lature, imposing an agent of the Centre to
spy on the activities of the State Govern-
ments is quite undesirable, It is an
anacrhonic gystem, It is a colonial qvstem
_which is still being continued. Tt must
be abolished. Somebody raised the ques-
tion. Who wil] perform these duties? What
Juties? What are the dutieg which the Go-
vernor performs except a ceremonia; fun-
ction which the. Chief Justice of the State
can easily pecform. Swearing in  the
Ministry or some such thing can be easily

dore by the Chief Justice of the State.
That duty can be assigned to the Chief

Chief

Justice.  In fact, several times the

Yustices are officiating as Acting Governors
when a Governoy is transferred or a new
Governor is not posted. Therefore, these
by the Chief Justice of the respective State,
ceremonial functions can be looked after
The sooner this institution is abolished,.
the better it is. I, therefore, totally op-
pose this Bill, Not a pie should be paid
&= more to these Governor§.
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MURLIDHAR CHANDRA
Madam Deputy
Chairman, the. Bil} is really jnnocuous, In

faci the reasons for not supporting or op-

SHRI1

. posing” which have been expressed by the
_ Opposition -are really not germane to ihe

main debate,  Whag I felt is—and I may
take this as an occasion 0 express this—
that if we really respect the dignity of
labour which we must, the first thing we
must do is to pay appropriately anyone
who does some work in bis life. Look
at the Members of Parliament themselves.
We are bcing. paid so miserably low, such
a pittance. Why? It is because there is
a feeling that the Members of Parliament
should somewhat work-like missionaries,
But thzy have to maintain two establish-
ments— one in their consituency and
the other in Delhi,  And we get barely Rs,

2,250, I do not know how one can
live with it. But we are building up a
society. We are saying, by the express-

ion of opinions, ag has been done in this
House, ‘do not pay’. Then everybody
asks: How do you manage your affairs
in Rs, 2,250i-? How do you manage {wo

establishment in these days of

1.00p.M, inflation? Therefore, today the
neegd is to  build up a society
where we espect the dignity of

labour  and pay - properly for the

functions which he is discharging. And to
that extent, I must welcome the Bill and
congratulate the Governmént because it
hag taken steps in the right direction.
First thing it has done ig to raise the
salaries of the bureaucracy which has
stagnated for®fa very long time.  Unless
they have that economic independence,
unles; they have that status to discharge
their duties fearlessly and without favour,
1 think it would be extremely difficult to

have efficiency in the bureancracy. I also
congratulate the Government for increas-
ing the salariey of the Suprems Court

judges and the High Court judges. They
had also stagnated for a very loag time,
and it has been established that indepen-
dence of.judges can be secured by the se-
curity -of their conditions of service, and
that 'is why, their tenure is secured and
their salaries are secured under the Con-
stitution. This is one logical step in the
right direction. T know  there is a lot
to be sald because when we go through



51

Allowances
[S#i Murlidhar Chandrakant Bhandare]

a rich experience of 37 years, we feel a
" time comes to look at how our institutions
have functioneq and whether ithey have
measured up to the expectations which
were expressed by the  founding fathers
and the expectations of the successive ge-
nerations, and whether they need any
change or any remedial measures, Al
this is, of course, matter of debate, but
we cannot think of ovstrthrowing g Jystem
which has worked threughout so well
and of not understanding the essence or
the ethos gur Constitution. It is . on?
of cooperaive federalism. Tt is not a
federalism in the classical mould; it is a
federalism which is called co-operative fe-
deralism where the  States are mot  in-
dependent of the Centre but the State
and the Centre are inter-dependent. And
to that extent, one must respect the saga-
" ¢ity, the.wisdom, the- foresight and  the
vision of our founders of our Constitution
in providing thig vital link between Cen-
tre and the State, 1 think if tha; link
snaps,,the whofe Constitution will go top-
sy-tur%vy, ircluding the intricate balance
which has been there, which has been
created by our Constitution. Tt is like
‘human body’s Intricate mechanism, The
other mechanism which really baffles
everyone, when one looks at the intricacy
of the balance maintained, it is oui fede-
ral Constitution, unique in- every respect,
and so fulfilling in ity multi-dimensional
approach,

Now. they do not say what should be
done if the Governor is removed.
understand if one can say that Governor
cap be an elected executive, That is
'something which ig worth considering. But
to say, as my friend Mr, Upendra said,
that we do not want a Governor at all,
or we do not want somebody who will
preserve the Constitution for all times
whenever there are times of breakdown
_of the. Constitutional machinery in that
State, T think that is showing a certain
bereftness not only of ideas but also of
the fundamental principles which govern
the federal structure, :

s

if you look at it in any system there
age cases where thers have been :ccasional
lapses. occasional aberrations. Tt js um-

T can’

¥

|
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fortunate that my friend has so n:uch to
say against his Governor. It ig my good

,fortune—ang I hope, Madam, you would

shate with me—that oyr State bad a’
galaxy of the most distinguished Gover- -
nors- who have contributeg to the politi-

" cal; social and academic life of my State.

if I am here, to a grept measure 1 owe it
to the Governors who along with our
Chief TJustices, and Chief Ministers, were
as much a part of our pride. Therefore,
singularly it is a case which cannot be
really treated in a way he has put it. He
has his own grievances. I still remember
the day when one of our Members be-
came the QGovernor of a State,

SHRI PARVATHANENI
Nothing personal.

UPENDRA: i’

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I am not sayiny that At
that time, Me. Upendra paig profuse
compliments. 1 asked ‘why do you give
such profuse compliments?’.

SHRI PARVATHANENI UPENDRA:
I still say, I have nothing personal against
our Governor. I respect her., She is
a friend of mine even today, 1 only’
pointed out certain things which are hap-
I do no%y~
have the information about other Raj Bha-
vans. That is why 1T gave the example
of our Raj Bhavan. : .

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Madard, let me come to
the substance of thg matle; now. Speaking
for the State at a fime when the Centre-
State relationship is under review, in the
hands of one of the very eminent judges,
Justice Sarkaria. .

SHRIMATI RENUKA CHOWDHURY:
On a point of order, Madam. W, are not-
dictating that we do mot want ope parti-
cula; individual as Governor.  In the pre-
sent ecdonomic sitnation, what we are
really examining is whethar there is need
for the office of the Governor. *Ar: we

-appointing Governors arising oqut of any

real nged? Do we - have this institution

_‘just tg ‘aocommo'date som? people or do
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we have real need fdr this institution? This
is what we should examine objectively.

What wag given was only by way of an ,

. illustration.  Therefore, it is wrong to
say that-we cannot take an example to
examine the thing.

Y THE DEPUTY CHAIRMAN; There‘ is
no point of order. 1If you waat, you can
clarify, )

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: What shouly I clarify?

SHRIMATI RENUKA CHOWDHURY:
Shoul# I repeat? (Interruptions)

THE DEPUTY CHAIRMAN: She wants
to say that economically, it is not desir-
able. Otherwise, they have no obijection.

SHRIMATI RENUKA CHOWDHURY:
I did not say that. That is your inter-
pretation.

SHRI MURLID_}HAR CHANDRAKANT
BHANDARE: T must confess, with all

.grea’ personal regard apd {respect for the

thon, Member, that she has left
tle bit confused.

me 5 lit-

SHRIMATI RENUKA CHOWDHURY:
That is the stage we are left with Gov-
etnors, '

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: 1 am coming to the sub-
stancg of the matter.

There is scope that despite the fact
that the powdr vests in.the Prime Minister
and the Cabinet to appoint a Governor,
as sugegested by the Setalvad Committee. . .

{Interruptions)
' )

THE DEPUTY CHAIRMAN.: No inter-
ruptions please, Mp. Bhandare, you add-
ress the Chair.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: As suggested long back by
one of the most iflustrious Attorney-Gene-
raly we had, T think, there is need to
set g precedent where we do it in constl-
tation with the State ‘Government, parti-
cularly, if the State Government is ruled
by Oprnosition. So fay as my friend, Mr.
Nirmal Chatterige, s concerned, I can tell

- ticularly, article

.
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him that a large number of articles, par-
200, article 356, 365,
371(2), Part VI—Chapte, II and many
other provisions will bg really negated if
we were to abolish the institution of Gov-
ernor. I think this” was your question.

- THE DEPUTY CHAIRMAN: Please
conclude now,

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Madam, the unity and. inte- -
grity has been maintained in our country
because of the very close interaction bet-
ween the Centre and the Stateg.

SHRI SUKOMAL SEN: You mention-
ed some articles. Are they sacrosanct?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Here is thg Constitution;
you can read them.

THE DEPUTY CHAIRMAN: Please
don’t waste your time. (Interruptions)

SHRI NIRMAL CHATTERJIEE: The
point is, is, it a necessary sqmething?
Can’t you *think of something else as an
alternative which will not seriously jeopar-
dise the structure of our democracy, the:

structure of our Constitution  If somebody
is differently chosen. vev huave tn answer
that point,

'SHRI MURLIDHAR  CHANDRA-

"KANT BHANDARE: My views may pot

be acceptable tg all the Members, but
they are well known. Something whick
has worked well, something which Jras
proved such a big sucgess, I am not in
favour of tinkering with it because some-
body feels that we should think of an
alterpative. 1 do not ‘agfee with that.
There has been, by and large, outstanding
performance on-the part of the Governors
and T think a time has come to give them’
the emoluments as provided ip this Bili, 1t
is in the fitness of things.

" . Then, there ig one thing which can be

done, namely, do not prescribe a second
term for  Governor or, onCe he has ser-
ved for one term, he will he ineligible to
be a Governor elsewhere for a second

" ‘term. This itself wil] be an effective safe
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guard. Tt is done ali over. The American

tresident cannot get more than two ierms. -

Excepling in one instance  there has only
been one-ferm President in India. So,
there is mothing wrong in saying that the
Governors algo will not get another term
after they have completed one term.

There Js nothing more that I have to
say on Bill. which should be noncontro-
versial, on a Bil] which should mot be an
occasion just (o air your personal diff-
erences with 5 particulap person who hap-
pens to be a Governor.  Well the ex-
penditure is there, T know what  good
work has been done by the Governors.
.For example, we haveshad Ali Yavar Jung.
Thers were two Governors who - came
from Hyderabad. They have dJone very
good work. .

SHRI ' PARVATHANENI UPENDRA:
That is because they ‘are from Hyderabad.

SHRI MURLIDHAR . CHANDRA-
KANT BHANDARE; The wife of Shri Ali
Yavar Jung is doing a very good work
evep now in Bombay, I know how popu-
lar the other Governor, about whom you
mentioned, is in Patna. So, please do not
belittle the institution of a Governor just
for the sake of petty prejudices and I will
only hope that iy the years to come this
institution of Governg; wil] really be. the
protecting force to maintain unity - and
integrity of this country. :

SHRI MADAN BHATIA (Nominated):
Madam Deputy Chairman, I rise to sup-
port this Bill, The office of the Governor
is a very exalted coastitutional office. That

the Governgr should by his conduct by

his behaviour,” by his demeanour, should
live up to the dignity of his office, on that
there can be po two opinions. The ques-
tion which is being debated before this
hon, House is what is the constitutional
2cessity for having the office of the
Governor? The amazing demand  which
has bees made for the abolition of this
office is baseq on (otal misconception of
the constitutional obligations and  the
duties of the Union towards the States, Tt
is a demand which is based on a premise

Bill, 1987

as if he Union has no constitutional obti-
gations, no «<onstitutional duties towards

" the States.

1 would like to draw the attention of

" this hon. House 10 just gpe article . of

the Constitution and that is article 355
which I would read. Article 355 reads like
this:

“Duty, of the Union to protect States
against ag'gression and interna] distur-
bance: It shall be the duty of the
Union to protect svery State against ex-
ternal acgressiop and intermal  distut-
bance 4nd to ensure' that the govern-
ment of every State js carried on in ae-
cordance with he provisions of  this
Constitution.”

Thig Article 355 of the Constitution was
.modelled on the basis of Article 4 of the
US Constitutfon. Article 4 of the = US
Constitution says:

“The US shall’ guarantee to every
State in this Union a republicap form
of government and shall protect each of
them gagainst invasion and on applica-
tion of the legislature, or of the execu-.
tive when the legislature cannot be con-
vened, against domestic violence”.

The hon’ble House will notice the diifer-
ence. So fdr as the Indian Constitution is
concerned, it has placed exterpal aggfes-
sion, internal violence or . internal distur-
bance at par and also the duty of the
Union ip relation to the maintenance of
the constitutional machinery in the State
at par. So fdr as the US Constitution is
concerned, it says that the US cap inter-

_vene on its own, the federal authority can

intervene on its own in order to ensure
a republican form of govarnment, in order
to protect a State against foreign invasion,
but so far as domestic violence is concern-
ed, there has to be an gpplication on be-
half of the legislature of the State, or of
the executive when the legislature is not
in session, before the US juthority can
intervene. But this restriction with regard
to domestic violence is not there in the
Indian Constitution. But even when this
restriction was there, in practice, the US
Sugreme Court, in a series of decisions.
theld that. where it is- impossible on ac-
count of domestic violenc: to have enfor-
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cement of the federal laws in a particular
State and the fundamental rights of the
citizens are in jeopardy on account of the
Jdomestic  violence in a particular State
then the federal authclrity has the right
o intervene in the discharge of its consti-
~utional gbligation irrespective of the fact
whether there is any request from the
State or there is no {request. That in
fact is the basis of the constitutional rela-
Monship. between the Union and the States.

How his pariitular article, which is on
" the lines of Art. 355 of the Indiap Con-
stitution, “was jnterpreted, I would like to
draw the attention of this hon, House
only toytwg cr three Judgements of the
US Supreme Court because Art 355 has
so far not come up for consideration be-
.fore the Indian Supreme Court. The first
case was Luther ¥s, Borden. Here the
question was whether the intervention of

the federal authority wag constitutiorally.

proper or it was not proper. And the US

Supreme Court said—I quote:

“Whep citizens of the same State are
. in arms against each other, and the
constitutional authorities are unable to
execute the laws, the interposition of
the United States must be prompt, or
itr is of little value”.
/
I'hjs very question came up fo, considera-
tion in another vdry famous case which
is known as Deb’s case in which Supreme
Court said—and I quote.

“No trace is to be found in the Con-
stitution of the United States of any
intention . to create dependence of the

Union op those of the States for the’

execution of the great powers asgigned
to it.

It is argued that preservation of peace
#0 goed ¢rder is not within the powers
confined to the Government of the Uni-

' ted Staics but belongs exclusfvely to the

etate. Here again we are met with the
ooy that the Government -of the . Uni-
t. st “teg does not rest upon the soil and
teq Sta. * the country. We hold it
territory o1
ont N
to be incen ro;?e e “Tnited States may
+ Government of t < nrce exercised
by ‘means of physical 1
°cute on
throush its official agents ex. )
cvnrv font nf tha American soil tl. ® po

vtible principle that the .
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wers and functions which belonged tc
it. This necessarily involves the power
to command obedience to”its laws and
hence the powe; to keep th€ peace to
that extent”.

In anothew case—that was ex-parte—the
case of Albert Siefold in which the Tudges
of the particular State were convicted be-
cause they sought o obstruct the function-

‘ing of the Marshals appointed by the fe-

deral authority ipn order to holq the elec-
tions and they challenged their conviction
on the ground that this was an encroach-
ment on the powers of the States, the Sup-
reme Coury said:

“Without concurrent sovereignty, the .
national government .would be nothing
but an advisory government. Its execu-
tive power would be absclutely multi-
fied.”

I respectfully submit, Madam, that it is
the constitutional gbligation ang duty of the
Union to uphold the fundamental rights
of the citizens, wherever they are. It is
the constitutional obligation’ and duty of
the Union to protect cvery, State against
any internal disturbance or domestic vio-
lence which makes it impossible for the
implementation of the laws made by the
Parliament” of the country. It is the con-
stitutional obligation and duty of the Union
to uphold the basic™ priciples of the Con-
stitution,  Say, secularism of the country,
which can be put intg jeopardy. So many
times it has happeneq on account of com-
munal disturbances. If this be the posi-
tion, then what is the position of the Gov-,
ernor? .

The position of the Governor is a dual’
position. In one' respect the position of”
the Governor is that the Govdrnor is me-
rely a constitutional head of the executive
of the State. But, in view of these con-

" stitutional obligations and the ‘duties which

are enjoined upon the Union towards the
State, the Governoy is also there as 5 sym-
bol of the Union in the States and he
is the eyes and ears of the Union in
order ‘o enable the Union to discharge its:.
constitutional guties. The distinction 1is
inbuilt in article 163 of the Constltuuon it.

~self. 1 draw your attention to article 163,

which says:
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“Council of Ministers to cid and
wdvise Governor—(1) There shall be 2
Council  of Ministérs with the Chief
Ministyr at the head to aid and advise
the Governor in the exercise of his func-
tion, except in so far as he is by or
under this Constitution required to pxer-
cise *his functions or any of them in
his discretion.

“This is the- distinction between the powelr
and position of the President and the
power and ‘position of the Governor. So
far as the President is concerned, there
is no gxception, Hea-ig to act only on
the aid and advice of -the Council of Min-
isters, But, so far as the Governor is
concerned there is an exception. Hg is,
in a general way, to ‘act on the aid and
. advice of the Council of Ministers, buf
where he is required to gact in his per-
sonal disdgetion, then he is not bound by
‘the aid and advice of the Councxl of
Ministers. Which is the article which
gives an indication fhat there is a discre-
tion on the part of the Governor? It is

only that article which shows the consti- '

tutional obligation and the' duty of* the
Union towards the’ State.

SHRIMATI RENUKA CHOWDHURY:
‘hich article? ... (Interruptions)

“{RI RAM AW ADHESH
“MWhich artlcle? .

SINGH:
.. (Interruptions) . . .

SHRI MADAN BHATIA: And that is
licie 356 ... (Interruptions). ..

Execuse me, yvou may not agree with
tme, -

SHRIMATI RENUKA CHOWDHURY:
He is only seeking , clarification,

SHR1 MADAN BHATIA: Article 356

vs:

“If the President, on receipt of a rs-
port from®the Governor of a State or
otherwise, is satisfied that , situation has
which the government of the

v -
arisen in v
State cannot be carried on in accordance
with the Provision of thj; Constitution,
the President may issue 5 Proclamation.”

Why doeg article 356 say that the Go-

b4

Bil, 1987

ernment of the State canndt be carried
op in accordance with the Constitution
and thg President can issue a proclama-
tion? Article 356_says that the Governor
will give a repory to the President. Who
will be ig a position g5 acy as the eyes |
and earg of the Union in order ty enable -
it 'to discharge its solemn eonstitutional
obligation under article 3557 I is only
because this constitutional obligation is
there on the Union tha, article 356 says
that tne President may intervene when
there j; a breakdown of the Constitution,
And for that purpose the Governor is,
there to give the report. And the Gov-
ernor has to be there in order tg act as
the ears and eyes of the Union.
: ¢

The appoix‘ltment is made by the Pres:-
dent, yes. It can be asked: “Why should
not the Governor be elected?” The Gov-
ernor could be elected s the sole func-
tion Oof the Governor® wag (0 be just to
remain the cons*ltutlona] heaq of the ex-
ecutive, Bug his role is a dual role. He
is. not merely 5 constitutional heag of
the executive of the State, He ig the gym-

- bol of the Union in the State. He is the

eyes ang .ears. of the Union thhm the
‘State.

So far ag his constitutiona] position
qua the State executive is toncerned, yes,
his position in ng manner ' is different

- from tha; of the President 5¢ India. The'

Supreme Court ip “the Shamsher Singh
case has said that the position of. the
Governor ip this yespect, as fhat of - the
President, also, is jus; lik¢ that of an
English monarch, 1, jiy quote tw, lines.-
from the Shamsher Singh case. It says:

“Siy Ivor Jéennings has acknowledged
that the President in the Uniop or-the
Governoy or Rajpramukh in a State,
is essentially the consfitutional monarch,
The machigery of Government iy e
seftially British, and the whola collew
tion ¢ British constitutional conve
tions has apparently beepn. incornor ..
as conventions.” N
_ The Supreme COUTt %48 gyoreq Yenn-
ingg with approval: .

“Yes, i the Governor flouts the aid

and gdvice of the State executive, he
Wil e olonineg his own deatt warromt
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‘Jennings has quoted the historic Mem-
orandum in which the powers of the Eng-
lish monarcn were spelt out, thar so far
as the English monarch is concerned; ang
thar is the position of the Governor and

the State executive, as alsy of the Presi-

dent, the Englisy Monarchy has no indivi-
dual judgement, He is bound by the aid
ang advice of his Council of Ministers,
He cannog ‘say, “T shall not abide by the
aid and advicg of my Council of Minis;
ters because 1 believe tnis advice is un-

comstitutional.” 1 would cite that portion.™

Thi; was the memorandum  which was
produced by Lord Isher when King
George V was disputing or raising the
dispute over the Home Rule Bill which
the Government had brought forth.

He says:

“If the sovereign believeg advice to
him to be wrong, he may refuse to také
it,.and if his Minister yields the sover-
eign is justified. Iy the Minister per-
sists, feelng that he has behind him a
majority of tne people’s representatives,
the constitutional soversign must -give
way. It is precisely at this point that
the dual personality: of the monurch
becomes clear.” .

ihen it says:

“With due regard to the security of the
throne, the sovereign canmey .retain tne
fina] right of private judgement.”

Herg, the king has no pcremgagive. 1't says:

“What thep iy the king to do if he
is askéd by his Minister ty violate the
Constitution?”

That is the position. I{ the Governor ifiteI-
feres with the advice given by the Council
of Ministers saying that you are asking me
to protect the Constitution, what,is the
Constitutional position, “the answer is
that the Sovereign cannot act unconstitu-
tionally, 'sq long as he .agts on the advice
of 3 Minister supported By a majority -in
the House of Commons, Ministeral jes-
ponsibility iy the safeguard of the monar-
" chy. Withont it the Throne could not stand
for long amidst the gusts of political con-
flicts and storms of political
What, however, is the king to do if he is
asked to support his Minister in putting a

passion.”.
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strain upon the Constitution, which, in his
view, is improper and dangerous to the
welfare of the State? In the last resori, the
King has no option, If the Constitutional
Ministerial  responsibijicy
meant anything 2t all, the King would
have lo sign his own death warrant, if it
was presented to him for signature by a
Minister commanding a majority in Parlia-
ment, If there is any tampering with this
fundamenta) principle, the end of monarchy
And after reproducing this
memorandum, Jennings, who- has been
quoted with apprgval by the Supreme
Court of India, says:

*Lord Esher rightiy” based his memao-
randum on the principle that if the King
exercised his pwn judgment, the throne
could not stand for long.”

= -
=

' Witﬁe these words, I support this Bill. '

THE DEPUTY CHAIRMAN: Now, ‘the
House stands adjourned for hunch. - We
will meet again at 2.30 pm. - :

The House then adjourned for luach at
thirty-two minutes~past one of the :lock,

Th: House reassembled after lunch at
minutes past one of the cloc. .

'The Vice-Chajrman (SHRT H, Hanuman-
Ihapna) in the Chair). g

i am‘i qoE qrEA ¢ HIEAAT
Tugwreas o, = wrfemr oSt &
IS F-ATIT AR I TIT g0
ISATAT BT AT AFC AL &
fgFrd T v TR F w5 igE
gzl az ugfag fwg 1 Sl <IST-
qreit & wfaere & St # TFT
Tiegafa & wfgHrdd & SqEr au
fray | BITET Arw F FFT AT
FIT ATEA FIAT AT § 1 H Ay
Fgd1 ARAT § fr waely &1 awm
Faw, 9T, Tl fwar @1 awar &
afFa wSAURT & fqu T@ oawI &
grdradiz %1 IS AT @ AN T
2 ) zaar & agl, usAqE T A
gag ¥ s fasirare Esiadl fqam -
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sewr ¥ ofn famdare & 0 ol @

gar st & ff wsgoe as99 H
rgafas § Y miaw g3ufEam ot
afux afasrd amr § 1 vl T
2 fya amug ofggra F1 9TRT FAT
a7 IT gHT SIS * o0 6T ST
T OATTYTT FT AT FT FT @ 4T,
afFr elo gragxz W T F37
zaFr g3t Agaray & feegzwe fao
UH FETENT FAIGT FIQAT | ATEHA
Tz TEEHT G9IAT AGT ST §hI )
aFl qfomy 7z g & s
NN faega grarw@r o # 57 arg
F1 agt 9T Tgfag IarAT =IEal g
fs 9= frrpam arwre AT @ 99
qAT FAFAT F A asrq'?r”r AT

Y WSO 9 AR #qEA: o

St qOSAT AT ST AF
o gWTgqY g PR WY o
sf@ iy aafyg wsagre a9 faegm
AT &5 oafiwr 3 ggEr AR
exfagw g & 371§ EHEm
FAIT Aig an § N7 fael & gy
F  F3qqe Ag1 gy | zEfAd ¥
93 s afeAr fudr o FfEw 1967 F
T qFgg ST ¥ 919 §U a1 g9%
TSE ¥ OATFHWEr 9w 39 0%,
© HuFy fagmw g % AdRE ¥ oaa %
T qg ¥ WSAYIET F WigAT gIA
O HIT gEd 9 ST &Y
ufgar st fre s (& Ty AT warsTr

TAWRE § A3 USEITE 99 AT

e aﬁ’q‘ﬂ'«ragu | w9 T Fw AW aw
Ig IRy @ Y fF 59 g st
TISHqTE 39 JIATE A7 gg AT qrEf
FT gee g @A 1 afFw zwafo
#, af@ & @ gravor F o I
£TAH Tl W@ HIX 39 AATRT GAIUG
H FIR ACFIGHT qXH1¢ & S
4 1 =i, gafag o g e AT g
F zafgds & m? FT FIT T
wfaFe #ee 163 & faar T &
S a3 gadr 3T #wr % fear a4
T agagh 7 @I 7 gurd $3
FFAT ) Em%{ g NI gEr AT
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g‘r-mr ' H o arF «7I0 FIAT ATZAT
g fr wrew s Fewe ﬁw% s
it afauss 9 wF &, UST A
AR T A FF 8 | ?MT F9T A=
TR AT HT T WY a5 FaFAE |
T1SF qAILH TEAT B, FATT WATA
gafan wsagier w1 zaer wfafafy &
st et arer AFY Srar Arfge, g
I TE EAT SR W A gy
arer §AT TfET 1 safeT gwIT A
qrag g gEife gz fagas
TrSaret & aaq qfg’ & wEw ¥ §

- afeh g Tsawre & gfad F anr fr

At FrTC T A18Y § 1 I A
FIAT qTFI AR 3 zm‘aé'éféﬁ F31
gl OH faure @ 1 ArIAFHAT

& F A wiaar @ B fafee ¥

TrsagTe afeare gt gig F s
UAATA, T AR FIHAIT %tr*zmrrvr
T Fgad A3 G F1 A, BT FALT
i & gET Al | w g Ag @
garee a9 ¥ waey fogy My
giieadE § #g §, 9gi qId 37 9
§ AfFET § SE-Amw & wEe St
FY &7 AFF & | 99 SA-HIAq
Gé’f'aa BT 2 81 I9FT I AW
gl 2\ FEEE, Usger & feafy
FAT % | STAVTEE ST AT NaTIgaET

ST, FFGET O, sFFGAI G937 H JMT

%rrg%r g 1 afea s 2 19al G F arw
faa srdsrr ag | @@ qigm,
uF 7y fRae aEt wrogaar &\ aragh
TTFIFT ST BT W AT W e
JIAT qeq g, S0 GHE FTUHH FT g,

|, @ 3% ugew F1 9 WA FW

FIAT AT § HI T g OHT HIET-
qu 912 HET HIA ATAT FIATT &¥ IS
wieer 93, g% ¥Hg 9 IqF Faa
97 | faare w3 &Y 1 wmfan |
YSAIIA & g€ &1 HATAF M@ g
QAT q19 & FeH F ford Arargrar
R G A B 2 A C R LA
W 4T Er o@Arar e wifge arfa
CICECICE e
T IHIC § ST FT R | T
H%g § Tsqard 9 #1318 wfaszr g
F1% SOHET T\ afET g FEd
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N qwar g0 afET 99 A
e B g s Foar geree
FT grftade g awdar §afET s

BTG EIATE | TS 9 IR

Rrawar § @ "usqua it guEed

-

T g Ewar P s ag A
wEl & A7 TWAT FT AT FY HITGHAT
g ? F zmam W Ry Qg
w1gdr g & wsaar #Y frafe & ax
§, ¥ wsgm@ g¥ i, Q¥ @
FERR FAT JIAT 3, A ATTEH J37 J1AT
2 wsgErd &7 WAl &, afAr &
MT W@ &1 AT &I AT FG
FW | A AR § IZEAT & «AF § U
TEAE 95 ¥ 85 q7 faur i a3€
SYH S IR (A0 U w88 de-
s & faare, @Al g aiat ¥ 9,
WS B g e ¥ g1 qfEs
wiet a8 feaf &ff & | Uswde uiw
HAT % gl W T 9w N, U O
ga gl § ) wiw wax fedr s @
fadtg & o USAWIW ¥ NS FT,
43 T® « a7 A, ag TiGAw, @A
FIT BIE T USAUH VTS YA
et grar ar & gsade #1 9 sl
afEs TSI otF A a4 B T 8
4T IH 93T T FHGG A AT HIT
Fomic g ¥ ag ¥ g & U #
garew wg aar § 1 " ami g
FANT B AW F TG AT R
gaiir faard Rar @ v =F wigg W
frarrs Fraw F7 & feardi 3 & MR
w75 w8 frarft dar € WRAIF I
¥ oft A% w2 & AT BTN
FE T @ AT gON a7 SuET AHIET
g1 wem APeT {aT A # o €15
g FwHr g1 ar ol g ar Al
gW | AT Fei g B IAET

o Frdrard w7y N e ag Ay ,ﬁ

G fx Sy wRw Fr P oggly S
g Far wmam g gl g wg
afer g 93w & fadte ¥ off oz ma
T v at @ga weedr aw g ) ¥R
aTEE § @1y ) AT § AR S
G & TmT uE s Ay § e
¥ moar wm 97 faar @ T g
fymr &7 w0 N feTw @@

e e -
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fawre &7 &1 Far AT 21 9y A
FAge o 3, qF Wy § A
gl ¥ IEFTHRE FAfrrme W w@r
Y | W gar § WA A wl
fas st =0 & 19 FT 2 & Tou-
WA HT AT WW T I §F 4wy &
FF gL SEEH YT ®F SuF wEl
HIEN | 3HET F gl g & faay
fades #3& sgrr wigwr fo Fzw
q¥ fRaR £ M AT aw X OEK
8 a0 | 3aw-gy w9 ww
TSGR wrqdnnd &1 W fmma wwat
HFAC G | TEG USEmwe a9
o & vdl afew Mo Y, sififes
At MT wF wig 7N gl g
A Wl {x w3 wdegme
FT e A FX, 69 THF qgAI §
X | UM F AW FT FY
srg el g afes & awam £ v usa-
yig ¥ uiom S ad ¥ o gm-
A FT [ \FH LEATH F GUL
foat & 1 gyieg 3w feafa & gurey
¥ fog aar ¥ wyad dm @8y
HIY IGT SEW AwAT R0 ) wa
FAWT TF WA ML AFW & O
T TouTiE #Y FEar gz Ewdy g1 §
g S H 4wy g WuE W@ &
Fg=1 g & wor s s, fra
TR EHELL GG ARAN §,, D!
s fdms #G & a5, 997 B aud
4T wefmg &1 Waw drewr oftF
WA g7 Fgg GwE T ug Uo @
dfgars F ST | To UF To H W
g § M @@ uT FEde Fiw
¥ Sefrdz @19 w@T Wl ST wodr
7iE 1 ww g g0 W I FHaT
gady i feal | AT @ owIw W F
tqo o7 TIE ¥9E ¥idl F AmamTE

Cafww & vz agn =g g & wiw

gadt feafs ez §3 aft emam
4z & Mg G 5% R E L o°F
% wiq oy feafe w6 98 7@ §
79 &= WY TWOT B Afaesr A Ag
ter gFd & 1

=f m w=daw fog  (fE3R)
FYGATAT FRRY,  USIT T IS
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gavgw fadas & AMAT ¥ T9 §I9 F
VA F ATHF IEIIETAR 1 ITfar
MT TGF TR & G § T@Y
FW F1 A1 faar g | 5@ AT Tsg-
G F §raed § g3F H T497 A8 &rav
2 AT SAF a7 dg HIT wew gfa-
arsl & Geaeg § o gvas faw wme
2 9a% wegw ¥ a8 WF faew
wZreqT, Gar @nal & & vsaela & 92
] ot gfee A ol €, a7 gt =
qfa & fao, sv SF@dl a7 qfa =&l &
W & afes faeet § forw 9 Y goma
g & gaw Nfwleas e F w9 A
USRI FTH FE@T & | TMHT  oqqem
] At =fen, d@fawm § oies w9
I [T TG &1 at & e TR )
TS F 694 FT ST gEeAW gFna
F arer gl FE AT AW
T uedt ¥ fag gt 4T w0 gEaa
ar faseft ¥ 3T A gTAT S & weT
& Star & 1 wEen, 7 3w Sqrgr §
. wFfs TR F 93 #7 few #
gFa { gewRgeET gEud frar av
wHaE g fF 1971-72 § SrARw
# favm ¥ a1 w7 faoelt o gagma &0
7 FAT & AT IAFT WA AT T
WA & THECE Fiow 9O ¥ Fgw
afemmied @S 7 duar foar e 58

asdl Fr g sl Y 9w 5%

AR FT S | wigg= § QU 356
F qg7 aen § o7 wicheres
7RG 7 A8 FE & ar oA
aEtEw & Al M wrg W@ foafy dar
g ary i fagrs aamil ) sin soy A
SETT g Af & A aeane 8 fooe
& FHT HET W A S ) 1971 F
18 faweay &7 g &% F[AT goar M3
FTFRT § WITHT I Sfrg wqf ar
I¥ AT F AT 319 F fqo 20 frg-
WL 1971 W & FiE o ¥ Foor
cifegifedy aYe & dawr fear f 58
T ¥ A FOF ST | nAT §
feid 78t @ f 37 Todt & &% @
§ FrEQ AT it w1 afes wi
Wi w1 dgw aifrEEd @S dear
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FLT & T I7 HFAT F www fewar
Ta TEAE & weaw & 1 ad fagroar
7 &, g2 A AR T gEEa §
B & T FT W AT T wrEE
a8 a1, TROW WG & W@ 9 ¥fww
FUART F f577 F7 WiAlcwT FIHA A
F foo wae #1 3@wie fFwar war i
dfgars Y @y 174 (2) () &
e gr3a ) fegrea w0 faar g1 99-
fe 174 (2)(F) & ......

sfraimnd (vara) o 6
1977 & =ar fFar av ?

st v madw feg © 9§ &K
RIGHT QT GHEET g1 947 4T | Fal 7
qRT AY FRNEE &Y TaT AT FIUF 9§ |
wig 3@ a1F F@ Y, I ¥ fEem
FT @ N AT gama g wgy v W7
1977 ¥ dY Q8 HIGAY qaAHE FT THEAT
g TuT a1 FAT TG § AT HTEL
&% R AR § AR AT TF | IqA
e #T FFHITH RA ST F G &
AT 4T |-

 § #g @' § wena 5 dow il
HEY 1S A Seer (FHATHT I AW faar
Wl gfaam & g 174(2) (d) F
QET | TG GIW FT FEARTA GF gral §
SaE e &n § fa faam qwr Y
RGAY FiaraE gO FW 0T W FY
dfadize s & fgo faaw sar sr
femregms frar i ) fagre % wae &
30 fegrT 1971 1 °TW 174(2)
() & m=T ges #t feares wofaar
ST o A fEgmRe 91 T afe-
foge oSz * ®G § TW fEmr 9%
oty F1E ¥ fre frar ot fE s &
dga greg #1 A9 § feaies £ #7
F1% wiuw g § | 6 o fediegmm
F Frg up i Faa w5 & wE, fE
°T 356 # mR %5 A # ax
F‘rsﬁé'z ¥ fagre 1 wamer w1 fewrem
At |

ar ¥ g FEAT IR ¢ e ag
TEAT AT 9% ¢, FEH! GRGART TH AT ¥
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fat SET E 1, wges, ag AT
TN § 5 9 gar wF frdt § FEw
arél &7 AT & F71 F S @A A
FAX @Y F fAq 194 F7 57 I
2,4 ?gamﬁ:wafa"@—«rm%w}%
’T’Q"Tﬁ'{m HTH FT 7L §, T T e
FTE AT F | A EF FT ag a0 @)
g g 5 0T awe @1 fagw
fmr'@”zﬁ?fﬁam}g‘nmm@
T E, Ao THo To &, agi FT TGAT
T wiar & 7 f5 qffnafzg@a[%m
Toife TNT 1 FE W e FH
# zmmifes o w8 @Y &, dew
E??Tﬁﬂﬁﬂ"(@ﬁ‘%f‘mﬁa‘r'ﬂ
STH W ¥, qg IS TErRgER
g‘ra’s & 7 B afeade ar gwifee g‘ra“t
T

Fofdn w1E F d@f5am § 7 7393
F1 53 §, 5z aifgnra §, avaad § MY
77 WY 93F W @ & fF @A F
FT7 FI HIE G FHT ¥ HFIE AT FL
fazr F1T 1 GG §TF ERITH WATE AT
FI F N5 g g8 fegr saEr & &5 4Q
Fx &, nfwr &7 & | 5w &, WY "

&, S il gfagrd o ag 7 §,

Afpg F d98 JFW F IR F T

TR AT, wRgd F qR A g g ?

I AR AW A@ER & @W
e 4 Tea way (siwe WA

fasgr) : S FET

=t Tm wrwew tag  fefren a9
T AT [IGT 37 549 & wfe aF fFar
glr g AT agr g fv 15 %o
- 80 9% ufafgw &7, SEw I}k § WO
AT graT & 7

~ ®irm, ® gamT =g g @
ar ¥ ¥ qgad ¥ S oAg4% BT
3T @ § T T, qg § T
o FEEA F I w7 W e gy
¥ qq w4, f*rr“ri'rvgﬂ’rt frett o
csME Y T | A WG ST H 9%
%% T¥ 200 FF  ATAMI ¥
AT AT GIIIT AT TR
qTT 200 To FEIAT ) TV NUEA
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A gaq  freet w2, #6ie
Tg AW ST gXAT iy ¥, e
arEr 31g § fish s & 9
§ s 9% ar # A qraar
afl & 1 R o FaT oz
Wéﬂ?i%wﬁﬁ 15 %o,
@i 77y AR F{ 50 8o q';j-;n-
%lm’r#ﬁmﬁ%“ TIAC w7
Faq g1 A9 FgY o7 7 g oA
A AR WIS F oA 4w
gray, TR F AR F F7T Frav
ST HTETT H ZTRATT B FRTT
At &, <t ?ITE\“TIT g 's::fq;qsm
fw@aes % IR H qu W ga1q
TR FE gm W FE 4T
Fw &y & ¥ g, A
I FT T ] MT UAT FTER M-
Zefl AFREIS F FHTC TR qrA
aflad wgaE § g T 9 F
ar ¥ w1 wraw iy of 35y
g oagt o g o

SIS (R £
it ot & e AT A g
f& @ FTFR XMW F AR,
TFEETS F AR A AT AT K 7L
grwT & Mgy T F 7T 5,
gfarft &g & 37T I A Fﬂ
g3 7 #7037 WA TIE AT,
¢;g, T oI &y AN RAr

g & ! (|Wm &\ )

ar & =g § 5 famw o

%fﬁrf"rmaﬁ’“tm%r*q.
v‘ra'zr T AGE AEAT U W/
FEAT TET F F T W F A6
A FH ¥ FT ATy AL
15 8o 80 ¥ T7%r §v fiaam
FT &< FL | AT A IR OF
g5 I3 T AFT T wET LA

* @y Fgg FFH GIH FIE T 1983

¥ T '5T=rr fam ¥, frr 1y ﬁ,

CECEE SR O £ 38 cE S . S

firfr IFT ¥ BT e AT OTT

g BAT grody Ay ¥ AT I
e A3 ATEER FUETAN N -
fqea® a7 FT @ 30T ‘ﬁ‘a'éf_
yag & ferm ¥ awF 3T @ 3
v fF @ @ & iR g A
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HT FT @ w™T AT AN % %9
qar # 7 Suay zA A A IR
oead I 5 AT §F AREE
qIy A arE garm Wy &edar
FEATH FAT;-AT OB § A L a?rvrr
3 faodr afeT % ogF@ & %
Sar & &fv mardt ¥ S5 aar ¥

zafen # RTHTﬁ'Q' 18 ura"r Eif
FIFEAT AEAT § FF AGF AEIN F
f& 59 fava o¢ gy WU ewA &
T TEHE It ¥ uF fend wiw fw
ar dw o § el & s fEgea
& ? uenarw & g ® & ifay &L
WY Ty AT T FTE AET AT
#i%T 1 UAT ) W CEHAE F
ggT & X ¥ gET, WY §aT
wEedt & a5 F are W AAT. A0
ug WEF] AT AF §, W TEJU
F oq F @r¥T, o7 99T F an
¥ ogrET it OOET 4§ ¥
FiFe § | 98 WY AT, ;T gy
¥ fag Aage g afw am @
arg S :mr fwd"ﬁ IHr§ &, A
AFRT F WU IAw Y A A
Sh

™ oq® W I fgw w0 GOw
T @G § @ AT wﬁ T AHG
T & LT g ft 7oA a|
AT I | qq fae !

SHRI DHARAM CHANDIER . PRA-
SHANT (Jammu and Kashmir): Mr. Vice-
Chairman, Sir, I rise to explress my views
on the Bill which is  before the House,
Sir, the Governor’s role is very imporiant
in the States. As is the role of the Phe-
sident in the Centre. so is the Governor's
role in the State. He -is:a link between
. the Centre and the State. He j5 the sole
representative of the Centre in the State.
Wheneve; there are complaints from the
people, from the opposition parties or ‘from
the individuals, they approdach the Gov-
ernor-to convey their views of complaints
or grievances to the Centre. At that time,
the Govwernor fulfils his obligations. The

TRATYA SABHA]
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Governor’s sphere of activity is very wids.
He has to inaugurate functions and pre-
side over the conventions and conicrences,
not political but cultural, literary and
social. Being the Head of the State, peo-*
ple approach him. Why? Because he is
a man of wisdom and ability. . I caanot

. give the example of. other ‘Statés. So, far

as my State of Jammu ande Kashmir s
concerned, the Centre has sent very able
Govesnors. 1 recall the name of Mr.
L. K. Jha, who remained there for 5 or
6 years as Governmor. He is a person of
international repute. When his tenure of
office was to terminate. Sheikh Abdullah,
Chief Minister of the State, wrote to the
Centre 1y extend his tenure and it was.,
done. Not only the Governor but their 4
wivenn have done commendable job in my
State, (Interruptions¥. Mrs, oL, K. Jha -
did commendable' work for the backward
ciayses upliftment of women and develop-
ment of the children. She earned a name
ihere. Even the wife of the present Gov-
ernor Mrs. Uma Jagmohan is the Chair-
mn. of the Social Welfare Board. She is
doing very fine job so far as
upliftment of children, women
_ and backward classes s
coieeracd . If the  Governors®  allow-
ngC;-, are enhanced, the Governors will nog
cp the ‘allowances in their pockets. They 1
¢ive to others. Only a few days back, -
there was the Centendry of Maithili Sarand
Gupta. One Sahitya Mandal there wanted
to celebrate it. But they were pénniless.
They approached the Governor. And the
Governor gave them adequate funds, Simi-
lyrly, this Governors office is very im-
portant. It sheuld not be abolished; it
should be retained. (Interruptions) The:
position is very different in my State un-
I suggest that the
Governor’s office should not be abolished.
It shoulg be retained. And allowances
should be given to the Governor because
he has to move in 5 wide, sphere, and
for that the Governor needs the emolu-
ments also, o

Thank you. Sir,

D em wl-ws

. Miawawm maEsa (397
SeW) : AEAE ITRNTERE A, Te-
arq ( Juafset, wd #ix  faver-
fowX) doww faggs, 1987 ¥
AR § USAYT FI€ 93 9T vy
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I %r TAINT & 9% BT LRI
far % ¥ AoEre AT M ¥, W
Wy fame gy F1 wIEI 49
W & grgay, wq @fnna
#fqug ox fEmv e W@ 4 Y 39
qy g9 Avs g W =49l
¥ & uvme w0 gra fEE
exfra gt ar faatfaa safer g
afaer a7d F gre faarcfafaw &
qMe qg 84T gAqT f% Hff sam F
ey fraifaa 9y £, FafaT Ta-
s Fr %z grar & fgw fEar
wrar, e aretaE =7 § I

ga Al gru fema =“r<n 2 Ain

fandr ast ¥ st TeamiT @ 92l A,
foq ST ¥ Fex ¥ TSI %{ A
eqrd,  Uoias 9wl #1 gfa & g
Foa ot &, gl weas, qsEmd
&g Frafenr iy USAUT FTIR
ox aga  wfafea qq g A,
%ﬁ:a Fq qIT 3 H 3@ ATE &LEE

FH & 5 woqme F1 9% @I SE

QI A @I Ay HiT ¢ W1 dF
g sud fg wykiz ¥ et &
frrapaa frar g ot ae o & (T
fagaa foar mar § ¥ AT AT &
qast & frrrr‘rro# o, o9gy o7 S
quRTEET cm“f =% & wwd Ay famm
feqroofia 2

HFAY, W SAGI. W AT H
SI9HT £A17 RIFRT FTAT AEAT E
fg fFg %17 & WSAMA F 92 FI
yE 3 H W A e H o
gER PRAT 1 87 1965 H AFTaR,
¥ BOA-EE ¥ 91T 2T, gl %

3 GHa FC (AU AT A ART FEar

133 9, @l dto UHo & 40 HIET
gt 9T 47 FI_AT, 7HIF, 1965 FT
o FrolHo & AFTRAF AT o o
o argEdmy ¥ 23w safsaEi &
aude & mm osque w1 5, A
I G q F fqw wg g
a1 MT AME AAT @Y FE I
T AWT FT A EHT AT, HAT-

|
'1
i

|
|
i
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g IRfEATd § W) A #§ dar
g+ fwar a1, afFw  faar At
ATy Fgi 9T fagr awr #7697 FX
fearmr @i &Y 0F agAa FrAArr,
formy woAr amar o agt T sdfied
fipar, afew SsuFr modr agna fae
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O 39 q J Sfasm & gt w1
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sfraq, uFd qfeare gur v 17
WET. 1983 &I AT H | qaH
IS qIgT W FAEHF  F 4 "G G
ITHT FFATTIT  Even the Governor

has become a glorified servant of

the Union. ST 9w faqx # <t
s¢qra Tifca frar war a1 g § |qq
¥ @wA WA G § -

“An institution of crucial importance,
on whose impariality and integrity the
autonomy of the States and the sound-
ness of Union-State relations depend, is
the Governor of the State. It s unfor-

tunate that on more than one occasion -

the Governor has by and large been
.made to function as ap agent of the
Union Government. This position is
totally violative of the Constitution.”

“But on fgr too many gccasions, the
actual practice has been contrary to this
Constitutional position...”

which was described by Mr. Upendra whilg
citing Raghukul Tilak’s case in the Sup-
remg Court judgment,

“’ . .The Governors powat to appoint
the Chief Minister and dissolve the State
Legislature has on several occasions been
used to flout the expressed will of the
people. It is, therefore, felt that the
constitution should be amended (0 en-

sure the independence of the office of

the QWivernar.”

Bill, 1987

AEAIT USAME & T8 9C §Q
i w1 frgvg fear war ag @R
am%r § 1S A ogaa gre T,

T ‘r"?srah fanrs gfa #E &

r 8 FE T AW GHAl ¥ feFm
wg o1, fad f@ais feovt 47,

CBF A YSANA gArg A7) WA

€ gd d@y § 5 Sy e gere
FAuax aawe wow T8 9 ¥
713 g sy & s o usgOA
AT a8\ gafaw § 9 wew
F owemd ¥ fAFm wE Sga g
fs 7 wwe & S F}r UsqOA
70 Farar v AErfge ) few gaT &
A gSFAET w1l Wil gHE GI
¥ frare fovw grar =srfgn #x
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gfem fopnd sdmm &0 91 fagd
weay WAL ST qHoHlo %rfa’vr
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& Swrr oWl & IW@w &Ar Argar
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“There have been instances of per-
sons appointed as Governorg coniinuing
their connection with active politics, and
in some cases returning to active poli-
tics after ceasing to be Governors. We
have ng hesitation ip recommending that
there should be a firm convention that
no person who is appointed Governor
should take part in politics after his
appointmen: s such.™

“The Study Team noted the qualities
expected of a Governop and remarked
that, Many of those who have filled
posts of Governors during the last 16
years have fallep short of this standard.
It is our considered view that the real
reason for this state of affairs is not
the paucity of suitable persons, but the
lowly place given ty the post of Gov-
ernar jp the minds of those responsible
for making the .appointments.”

“Circumstances devalued the post, and

. with that there was a logical fall in

we standard of selection for Governors,
The post came tp be treated ag a sine-
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cure far mediocrities or as 5 consola-
tion prize for what are sometimes re-
ferred to as ‘burnt out’ politicians, Most
of the persons selecteq were old men
of the ruling party at the Centre...”

At # fEgT wwr wgar g
f& 91 IqqT HY fRg § <79 @iw
g W %f‘aa LA F 97 9
fog T & safwadi &1 faafr &7

SOHUE-CEEE ) gafaa‘rt grat
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W1 ST & qEN [Ar § SA A0
q@r wim sifer W ¥ 0 SRIC
ar siAr wfge & fw gwT F
agfdr 1 A% Tsw W USANA
fax fear o g9 @R A
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gq H forg ai@ w7 gHi Si9-
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gt fr ga W & 9998 61
¥ oz@ @i # AEwE & (6 S0
wEafy § wAF ST wEfeAm 9
3! T, TAFT TEFHE T EHJT
g

“Procedure for impeachment of the
President: When a President is to be
impeached for violation of the Constitu-
tion, the charge shall bg preferred by
eithet House of Parliament.”

afwq araae 39 FqTT AT AT
usaqiEt & fog wff ¢ @9 (%
w1 IEW ﬁ-lr JEgT fm:r & Sy
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¥ wraglw fwar s A@ifgg fe
qEnEl & wog wEfaaiw wengr
Ay gF 1 g AW F o9Egd w
ge & o fadas wegw fwar wmar
g, dwmaw fagas, Sawr a0
wTdl g |

SHRI CHITTA BASU (West Bengal):
Mr. Vice-Chairman, Sir, it has been argued
that the office of the Governoy under the
present Constitution is exalted and digni-
ffied. So far as the existing provision of
the Constitution is concarned, I am jempt-
ed to agree that the Constitution has
given them——the officc of the Governor—-
an exalted position. But my complaint
is that many Governors—I do not say all
Governors—have not  always maintained
the exalted position and the dignity of the
office. If you go intg the history of the

«last 37 years, it would be quite clear to
you, Mr. Vice-Chairman, Sir, that article
356 has been invoked in more tham 70
cases. During the last 37 years, more (han
70 instanccs are there when - article 356
was imposed for imposing President's Rule
in the Stafes. T am not going intp the
details of it.  But ip most of th, cases,
I am constrained to say that the Gov-
ernor’s post, the office of the Governor,
has been utilised fop dislodging the nou-
Congress 1 Governments in the States even
though they enjoyed majority in the

House.

SHRI SATYA PRAKASH MALAVIYA:

Even uncomfortable Congréss = Govern-
ments,

SHRI CHITTA BASU: Instances are
with me. 1 shall not mention them.

There have been instances whep the office
of the Governor was utilised to remove
or to take certain action arising out of the
internal squabbles in the ruling party, that
is, the parly at the Centre. When there
were dissensions in the ruling party, the
office of the Governor was utilised to
sort them out ynd impose President’s Rule.
Therefore, it is clea; that the exalted
vositioy, . which our Constitution provides
for the office of the Governoy has not
bccn properly ‘maintained, by many Gov-
cmors
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The conception i3 also wrong. [ do not
always hold them responsible. The con-
cepliop is, as has been mentioned by Mr.
Madan Bhatia, Governors gre there 1o
act aud perform as an agent of ‘the Cen-
tre. If you proceed from -that conception
that the Governors are the ears and syes
anid an ggent of the Centre naturaily,
there is bound to bg conflict between the
elected Legislature apg the  Governor.
Many instances are there, I do not like
to mention them. Now, after 37 ycars of
our experience in respect of working of
the Constitution of our country, time
hag come when we snould review and
in this particular case thg office of the
Goverpor. The review is necessary be-
cause of the two important political phe-
nomena in oup country, The one is,
Indig’y unity, integrity, democracy, secu-
larism, whatever you may say, cannot

be protected, preserved, strengthened and-

promoted unless the true spirit of federa-
lism is givén effect to. India should be a
truly - federal State. Then and thep alone,
unity of India can be preserved and stren-
gthened, My firsy point is, the concept
of Governor as agent of the Centre, con-
cept of the Governor as ears and eyes of
the Centre, are conirary to the very basic
spirit, basic principle of federalism.
Therefore, it needs a fresh look.

Secondly, we canmot remaip blind to
the qaahtauv_e change in the Iadian
polity. There is a qualitative change in
the Indinp polity and that is that
there ' cannot be one-party rule.

Monepoly of a single party rule all

over the coutry is over. You can-
not dream of those days again.
Some kind of multi-party system, some
kind of coalition polity is needed. Some

parties opposeyq f, the Centre have been”

elected to power. Combinations of parties
have been successful in forming a Gov-
ernthen; - in State. legislatures, Therefore,
the “duties and functions of the Gover-
nos, when there wag a monopoly py sin-
gle party, ayre not relevant loday in the
context of the changed Indian polily to-
dny, Indian polity today 3s for coalition,
it is jeaning towards multiparty systeq.
The days of meono-party polity are mot
there, “There is the age of multi-party
polity, aud {n the age of multi-party

Bill, 1987

polity the concepy of Governop as eyes
and ears Oy ag agent of tae Centre iS
incongruoug or anarchical. Therefore, 1
fee] that at thig time the office of the
Governor needs o be reviewey and its
performance and functions are also to be
revised. . 4
In this connection, in conncetion  with
{he review of the Governors office, 3
would like to draw your attention to arti-
cle 163 which envisages that the Governor
hag to act on the 3id and advice of  the
Council of Ministers. What happened ie-
cently in Wesy Bengal? 1 do not waat to
mention the name of the Governor, he
. happens to be the hon, Member of this :
House, In West Béngal, the Goveraor
w.; not bound by the advice of the Coun-
cil of Ministers in the matter of appo'ut-
ment of a Vice-Chancellor of the Univer-
sity, He- said, he had the  discretion.
About Andhra, it has glready been men-
tioned by my esteemed friend, Mr, Upen-
dra,

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI M, M. JACOB): Can we
discuss gpecifically the conduct of the Gov-
ernop in this House?

SHRI SATYA PRAKASH MALAVI-
YA: He hag not taken the name of any-
body,

» SHR1 CHITTA BASU: | have said-
‘Andhr:f. Pradesh’ qnd Andhrg Pradesh 1s
very much part of this country, ¢ This

¢« Legiclature alsq represents. Andhra  Pra-
desh, It is our right, as Members of
the (ounci} of States, {0 represent the
States from which we come. Therefore,
the Junction of the Governor in a parti-
culay State,. if it is against the  basic
principle of democracy, c¢an paturally be
discussed in this House, This Honse is
ctitled to discuss that, 1 gm net going to
that l¢ngth because I want that I shoald
not bring in any hot things. ~ But the
Governor's performance in Andhra Pradesh
is not in conformity with the exaltad office.
He or she, in this case, she occupies the
office. . Tt is surprising tha; the Governors
acted in certain States ag the PCCH
President. One Governor in West Bengal
3is on record to say, yes, he wag there 1o

see that the Congress Party is strengthen-
ed. In Andhra Pradesh alse, the Gov-
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ernor, 1.ibink, acted as a 'parallel cenire
of politics, This has undermined the
exalted office of the Governor, In Orissa,
since my friend happens to represent that
Statz, the Governor is reported to even
" intermingled with those who are dissidents.
And the recent ‘development in Punjab,
leading tp demand for the dismissal of the
duly slected Stale Government which still
enjoys majority in the House -hag i
genesis, according to me, excuse me, Sir,
in the active role played by the- Governor
thers.

SHRI SATYA PRAKASH MALAVIYA;
From West{ Bengal, o0

SHRI CHITTA BASU: He was the =x-
Chief Minister of West Bengal. Therefoze
if the Goverhors are to be involved in
politics aml they are to subserve
cause of the ruling party at the centre. ...

THAKUR JAGATPAL SINGH (Madhya
Pradesh): What about the Speaker?
Yo: have a partyman in West Bengal

SHRI SATYA PRAKASH MALAVI-
YA. Speaker can belong to a political
party. ‘ :

SHRI CHITTA BASU: Therefoie 1
feel that the exajied office of the Gover-
tor has been misused and abused, In
tig changed condition of Indian polity it
is necessaty to have a fresh look into the
matter and
provisions of the Constitution should  be
changed so as io enéure that democtacy

is further strengthened and not hampered .

by the exerciss of arbitrary power by the
Governors,

Lastly, Sir, the Constitution provides
for discretionary powers of the State Gov-
ernor whereas the President has got  mno
diseretionary power, That part ghounld
be done away with because no Governor
i8 above the Council of Ministers, no Gov-
ernor its above the elected, legislature of a
State; therefore the diséretionary powers of
the Governor should be done away with,
Thank you. )

. SHRI CHINTAMANI PANIGRAHI:
Mr. Vice-Chairman, Sir, I am extremely

aretafiil 4 ethn lLimem AFametom. L .l

the -

I sugges; that the relevaat |
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participated ip the discussion on - this Bill
for enhancing the emolumenty of the Gov-
ernors, I am gratefuj that My, Quasemy
Shri Gurupadaswamy, from our side Shri
Sukul and Shri Sahu, 4ng Mr. John, Mr.,
Upendra, Mr. Bhandare, Mr. Madan
Bhatia, Mr. Yaday, Mr. Ram Awadesh
Singh, Mr, Prashant, Mr, Malaviya and
lastly Mr, Chitta Basu, have participated
in this discussion, I am extremecly happy
and grateful that these hon. Msembers
participated in this discussion,

Sir, my. task is very easy in the sensc
that perhaps ap advaniage was taken to
discuss the institution of Governors, bui
as you know, Sir, the ambit of the Bill is
very limited. It is an innecuoug Bill. As
Mzr. Sukul and Mr, Bhandare have pointed
out it is a very simple and innocuous Bill
and hag a definite gbjective—io enhance
the salary of the Governors.. We had to
regulate tha emoluments, allowances and
privileges of the Goverrior and ap  Act
namely the Governors (Emoluments, Allo-

‘wances and Privileges) Act, 1982, was ¢nag.

ted. This. Act has now béen drought into
force with. effect from April 1, 1986.
But, Sic, while giving effect 1o 1, section
3 of the said Act had prescribed that
only Rs. $,500 are payable as emolu-
ments 10 a Governor.  But we s just
going to amend section 3 of thig Act and
we are, going  tp einhance the emoluments
to Rs. 11,000 per monthy  In the mean-
time we have also enhanced the emolu-
ments of the President from Rs_ 10,000 to
Rs. 15.000 per month, of the Chief Jus-
tice of the Supremg Court from Rs, 5,000
to Rs. 10,000 per month, of the fudges
of 1he Supreme Court from Rs. 4,000 to
Rs. 9,000 per month, of the Chief Justices
of the High Courts {rom Rs, 4,000 to Rs.
9,000 per  per month and of the Jud-
ges of the High Courts ylso from  Rs.
3,500 1o Rs, 8,000 per monih. Today we
are proposifig to raise the salary of the

Governors from Rs. 5,500 to Rs. 11,000

per month.  Therefore, Sir, this is 3 very
limited objective of this Bili and T think,
perhaps, thers was ng chance to discuss
the Jnstitution ¢f Governor because it is
not allowed, perhaps.  So, our honoura-
ble friends know jt very well,  but they’

ba—t. A _ax.
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-

cussed the very institution of Governor in
this country, ,

Sir, the expenses that wil] be incurred
by the enhancement of the salary  will
be Rs. 11,88,000 per annum and they will
be met irom the charge on the Consoli-
dated Funds of the respective States, as
Mr. Upendra tried to point out.

Here, when things have been mentionefi

about the institution of Governor and
" all those things from our side Mr, Sukul,
Mr. Bhandere, Mr. Bhatia and Mr. Sabu

had also met some of the points raised by :

honourabls Members from the other side.
But 1 would just like to mention here
that in the Preamble of the Constitution
that the people of India have given unto
themselves, it is written there:

“WE, THE PEOPLE OF INDIA;
having solemaly resolved to constitute
India. into g SOVEREIGN SOCIALIST
SECULAR DEMOCRATIC REPUB-
LIC and to secure to all its citi_zens:_

_JUSTICE, social, economic and politi-

. o :{
cal, » L il

LIBERTY of thought, expression, be-
lief, faith and worship;

EQUALITY of status and of opporiu-
nity; and to promote among them alls

FRATERNITY assuring the dignity
of the individual and the unity and
integrity of the Nation.”

That is what we have given unto our-
selves. 1 heard the speeches of our nono-
urable friends and I value the suggestions
given by Mr. Gurupadaswamy and Mr.
Upendra. They have given very valuable
suggestions.  Here I am reminded of the
famous Americap, poet, Robert Frost—hse
is one of the immorial poets—who said,
in one of his poems:

“Two roads diverged in a wood, and
11 teok the ome less travelled by, And

-

Bill, 1987

that has made ‘all the difference.”

Sir, there are Systems of Governments
in the world. There are systems whith
have accepted parliamentary democracy s
a way of life and to establish yn egalita-
rian gociety with socialist objectives. But
there are systems which are accepted only
with socialism as their objective, but nol
through parliamentary democracy. There-
fore, Sir, wepave decidey/phis path; we
have accepted parliamentary  democracy
and, . at the same time, wg have - accepted
our objective as one to establish an egauita-
rian society having j socialist order of so-
ciety, Therefore, thisis apath which has
not been travelled by many countries of the
world. This is 5 completely less travelled
path and, thegefore, to  pass through tran-
sitions, from one stage of society to
another from 3 feudal state of society to
an industrial society and they onwards to
a society of socialist order, through a
democratic process, is a very difficult pro-

cess. And we should all be happy and
grateful that through their own genius
and wisdom, the people of India  have

passed through gll these difficulties during .
the last thrity-eight years and are slowly
einerging, by correcting whatever mistakes
that are coming, and through their =~ own
experience they are smerging as a very
successful nation to build up a sociafist
State through a_ parliamentary process of
democracy. Therefore, Sir, about what our
freinds have suggested about the Goyernors,
which Mr. Upendra pqinted out and Mr.
Gurupadasamy also pointed out, by and
large, I must say that they are very great
and illustrious, very eminent persons. Rea-
lly we-can worship them so far as India
is concerned. They are very great illus-
trious men and women who adorned these
positions during the last 38 years, By
and targe, 1 must say, they have maintain-
ed the dignity of this high oflice which
they have been assigned to hold under
the Constitution. As some friends like
Mr. Upendra, Mr, Chitta Basu and others
pointed out, in the democratic process
for the whole 38 years during which we .
have been travelling a path which is less
travelled, there may be some aberrations
here and there, But, Sir, the yherrations,
we cannot take a general rule, Thgrefore,
we cannot condemn this institution because
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this is an institution which many eminent
persons have held. If we remembter them,
we are proud of them.

Sir, our tradition is a tradition which

we have inherited from thousands of years,

of history.  The tradition that we are
helding today is that we are not very much
parochial in our outlook or very sectarian
in our approach.
approach comeg to the forefront, immedi-
ately people also think about it. They
do not recognise it. They fee] that some-
thing has happened, Therefore, it is cor-
vected, Therefore, we have a corrective
method.  Therefore, all  the issues
that have been discussed here regarding
the institution of the Governor are there.
Therefore, in all our wisdom we have ap-

pointed the Sarkaria Commission,  This
is one of the.. . (Interruptions)
THE VICE-CHAIRMAN (SHRI H.

HANUMANTHAPPA): Order, order.

SHRI CHINTAMANI PANIGRAHI;
Therefore, we have set up the Sarkaria
Commission. 1 hope almost all the State
Governments have submitteq their memo-

rendums. Perhapg they have met the
Sarkaria Commission, They have put
forward their points of view, Some di-
fliculties or lacunae are there, We have

extended the Sarkaria Commission for an-
other four months so that, if the necessity

is felt all these issues which have been

referred to can be discussed. 1 hope, Sir,
these can be very well discussed in the
Sarkaria Commission, and all hese points
that our hon. friends have suggested,
friends like Mr. Ram Awadesh Singh have
suggested (Interruptions)

He pointed out a very important pro-
blem. That is about the Village Chowki-
-dars, that their emoluments are very less,
1 have associated with one of the associa-
tiong of Village Chowkidars, and I -have
also referred to the State Government and
the Central Government t0 see if they can
help and see that they get something bet-
ter. (Interruptions)

What 1 am trying to point out is that
the objective laid down by Pt. Nehru,
Indira Gandhi and Prime Mnmster Rajiv
" Gandhi and we have accepted is that we

[11 MAY 1987]
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shall Jook more and more towards the
welfare of the down-trodden, those who
are poor.  Therefore Sir, all the cfforts
are being directed to see that their lot and
condition improves. What we are doing
today for the enhancement of the salary
of the Governors is something which is
because we did it in other cases, in the
case of other dignitaries. Therefore, this
lacuna, we are trying to rectify, There
is no bar 1o see that the lot of the poor,
weaker sections ge!s attention. Therefore,
Sir, what I submitted  befors the hon.
Members that the Centre—I am dealing

with the Centre-State relations ... (In-
terruptions)

sitm wmadw feg: & 340
FA AAT AT ¥ wimm gl 9ge
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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please -sit down.

MW wmadw fag - =
78 gfeaT § wifenar 2, 53% A
K H“r%rm T E 0 omesr w
g WA ) oWme wodr s

a1 (=maaw) &, 7w g,
o a@ ?lTTT g.. (cdﬂ‘&tﬁ')gﬁ:‘?
§, fro? am ST ma H

wI g, 'B‘FF.T F19 wzzy fafmy
a9 15%0 80 3V Sfafen & fgara &
IFHRT fe7rarsy, «gf o1 I® aige
AT wT ww@ 1. .. (samEm@)
gim w2 %1 fedrgq & fic fufw
F77 ¥ my {79 Sax &7 fadqr 1
ag «¥T d@T § Al - gar
AT ¥ A0 T o & fw. .
(=au)

ft faeaifea qedifaq  feg
(wersrE): ﬁ‘(ﬂqt{aﬂtﬁmé? g
(wra) AW LT WE AE 47



8y The Governors. (Emoluments, |[RAIYA SABIYAN i Privileges) Amdt. 88

Alowances
[s Fagasits weaifra Verg)

& % 39 Taa ®r O LEIAIT A8
o Tfgq gw aE @E T A
Tz w0 @@ W W@

W@y afendt, | (wEow)  Ow
Az AL @ ogA AfemL
(vazaw)

W wm wadw fag o ¥ A@
gx  driwg. . . (mEaw) W

?‘(«'Q T
fio 15 ®o S0 To %y fam & fgmra

g
g fagqr =fge

'

[
Yo

it favafya  qedifea feg
¥ & wsx, A wEAr  AGAT
g1 WY wgar g B g% W @
g W AT g, F g oar Wi AR
& 1 NIk qq &F wAAEM I E,
1§ W § gw @y ¥ ghav &
fag, mifeadr & fag gax f=
% gaw fag az7 2. ... (¢=am)
vF faqe ga afan | weE mEg
AR F. .. (%wEw)

ot v wadwing ERCil
15 €0 80 4 wigfw ¥ fgag &
A | . . . (=)

st favafag qeifas fag
qu faw 98 wgAr & 5 oz@ @ed
FAY GERIT FAT AT AGHAT,
ug faegd@ waa arg €1 94T &%
FAr g 1. . . ()

S vm wagw fag . ww aaEe
& far 1 g wiw gMT ¥ Wy
gL qEgM & fam wEx g 9%
fafafmr daq o w21 3 1580
go 0 = fa¥ . (==Faw)

- o faafee wetm Teg
FW ¥ AYRIET KT qARNE AT
T vaiNe & gia ¥, FHAT I
Fgq § Al &1, .. (www)

Bill, 1987

[seawmfa agear  Dsei 38)

i et wAry qrAN L1
Tg A dar g W §o§w qar
FET T F O 1 aF §m
gt &N, 9 €z wEAEe ¥Rt A
987 T (... (SwawT)

st W qadw ey T A
Far @ v AT A

eawmfy: Fqor d5 gy

o ot <
SHR] CHINTAMANI PANIGRAHI:
I would just point out that there

is- no difference between our approach

to the States and to the Cen-
iy 1 - sometimes go to different
States,  Although there is a kind of di-

flerence between the States and the Centre,
I tried to find out if there are any solu-
tions to whatever differences there are.
I found out thus far in 95 per cent of
cases there is agreement between the Cen-
tre and the States. There is disogreement
only is 5 per cent of the cases. I[f the
differencés increase, the area of 'disagree-
ment ig stretched to 7, 8 o 9 per cent
and if we increase the area of agreement
it is strétched 1o 96, 97, 98 per cent, So,
in 98 per cent of cases we have succeeded.
I went to Goa, Assam and to various other
places and found that there is more ard
more of understanding between the Cen-
tre and the States. There is no feeling that
Centre and States are different. Therefore,
whenever we have an attack, maybe for
a good reason, on the institution of Gover-
nors, we have an attack on the Centre,
which rather always belongs to the Con-
gress Party, - Therefore, this is a nuis-
directed effort. When Sarkaria Commi-

. ssion” is going into these problems such

kinds of attacks may influence their deli-
berations.  Therefore, it may not be good
for us or for you or for the country.
So far as Congress party is concerned, let
me tel]l you.frankly that our (radition and
culture is 100 years old. We have built
up this kind of country with the idea of. .

-SHRI PARVATHANENI UPENDRA;
Why do you speak here ag 2 party man?
you speak as a Minister,



89 the Goa, Daman anu Din
Mining concession

SHRI CHINTAMAN] PANIGRAHL;
Madam, some of the hon friends  from
that side commented about the treatment
of Congress meeting out to the Goveinors.
Madam, 1 submit that there is no kind of
difference between the Centre ang Staies.

We are trying to see the developmeat of

the States as much ag possible. We are
wedded to that kind of development, There
are questions like safegnarding the inte-
rest of the minorities, safeguarding the
fnterest of the Tribals, etc, Let all of them
come 1o the Governor and finally these
will come to us, We. will try to find
via-media 50 far as all these conficts are
concerned and work them out,

Madam, now I appeal o ail the hon.
Membery of the House to give their ap-’
- proval io this inpocuous and gmple Bill.
This Bil] has gotonly a limited objectiva.
1 also appeai to the hon, Member, Mr.
Upendra and other friends who rre
opposed 1o this Bill to lend their support.
This enhancement of the emoluments of
the Governorg is a very desirable thing
and very much likeq by this side of the
House and I appeal to them also to lend
their suppori to this simple and innocuous
Bill.  Thank you.

THE DEPUTY CHAIRMAN:
question is:

The

“That the Bill 10 amend the Gover-
nors (Emoluments, allowancey and Pri-
vileges)  Act, 1982 as passed by the
1ok Sabha, be taken into considerafion.”

The motiop was adopted.

THE DEPUTY CHAIRMAN: We hall
now take up the clause-by-clauss consi-
deration of the Bill, *

Clause 2 was added to the Biil.

Clause 1, the Enact[ng Formula and the
Title were added to the Bill,

SHRI CHINTAMANI PANIGRAHT:

Madam, 1 beg to move,

“That the Bill to passed.”
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THE DEPUTY CHAIRMAN:
question is:

The

¥That the Bill to passed.”

8

The question was put  and the mation

way udoptbd,
e

THE GOA,

AND DECLARATION AS MINING
LEASES BILL, 1987 :

THE DEPUTY CHAIRMAN. Now we
will take up the Goa, Daman and Diu
Mining Concessions Eillb 1987. Shrimati
Ram Dulari Sinha, '

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES
(SHRIMATI RAM DULAR] SINHA):
Madam, I move:

“That the Bill to provide for the
aholition of the mining conzessions in
operation in the Union  Territory of
Goa, Daman and Diu and gpecified in
the Firstb and the Second Schedules,
and for the declaration of such mining
coucessions as mining leases under the
Mines and Minerals (Regulation and
Development) Act, 1957 with a view
to the regulation of the mines to which
such concessions relgte and for the de-
velopment of mineraly under the con-
trol of the Union and for matters con-
nected therewith or imcidental thereto,
as passed by the Lok Sabha, be taken
into consideration.”

Madam_ with your
would likz to say a few words while
moving fhe Bill for consideration of
the House,

DAMAN AND - DIU
MINING CONCESSIONS (ABOLITION

permission I -



